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‘ ' ' : Heard Mr U.‘K.Naj’f, learned counsel -

for the applicmat .

/\[oﬁcg, X O~Ke~" ?S‘g,l,v{' The cage i actua]ly posted on
| 16.1.07. The learned counsel for the
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‘Z'D R-4 W s X% 9'69£j ” prepon.ed.’ and taken today since he has
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tomorrow. Prayer allowed. File is brought
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16.5.2M - 6/ Q/[:{B.Sarma, learned counsel for the

“ ' : Abplicant is present. Mr. G. Bais@”
| K
23.42007  Present: The Hon’ble Mr. G. Shanthappa
R . Member (J) :

The Hon’ble Mr.G.Ray, Member{A)

Mr.B.Sarma, learned counsel for the
Applicant 'is present. Mr. G. Baishya,
learned Sr. C.G.S.C. representing the

- Respondents sought for some moré time to
file repiy statement: Three weeks time is

“NbMLSMVB M,v) B | - granted.

'kﬁ\ﬂg Call on 16.05.2007.
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11.7.2007 - Post the case on 26.7.2007 granting
further time to the Respondents to file
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' - 04.04.2008 On the prayer of learned counsel
R"f&m \ r\,\r@m '\m@}f appearing for both the parties, call this

b u,@Q . ' - maftter on 19.05.2008.
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et B0
_( - {M.R.Mohanty)

o ‘ Member{A) . Vice-Chairman
R"jﬂ inclen mpfe -
19.05.2008  None appears for the Applicant nor the

' Sr.Standing Counsel appearing for the Union
-of india (who undertakes to file his

vappearance memo in ﬂ:us case) is however,

7/@% | | Applicant is present. Mr. ‘G. Baishya, Jearned

N \°\§ ' Q%
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24.07.2008 None appears for either of the parties.
" Call this matter on 05.08.2008 for hearing.

_ ‘ y ﬁshiram) '(M.R'. ohanty)

‘/0[/6 %M ! ;.'Iember(A) "~ Vice-Chairman
<o . . N
[f 05.08.2008  This matter (pertaining to ACP

claims} he called before i,:he'Divis_icm Bench
on 16.00.2008.

Learned Counsel for the Parties take

| 1 o notice of the next date of hearing.
W4 wled. e ot

'\S‘QDD = (M.R. Mohanty)

- Vice-Chairman
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16.09.2008 On the prayer of learned counsei
appearing for both the parties, call this
W / 4 H}c{j matter on 17.11.2008 for hea%
Lz | M (M.R.Mohanty)
Mejof . lm Member(A) Vice-Chairman
17.11.2008 - . Mr.B.Sarma, learned counsel

appearing for the Applicant }_and Mr.
. G.Baishya, learned Sr. Standing Counsel

appearing for the Respondents are
pmsenf.' On their requests call this

" matter on 20.11.2008.

(S.N.Shukla) (M.R.Mohanty)
Member(A}) - Vice-Chairman
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appearing for the Applicant and Mr. . G.
Baishya, learned Sr. Standing Counsel for the
’Ui%ib}i"(')ffl__i?{dia representing the Respondents
and ‘perused the materials placed on record.
In course of hearing, the learned counsel for
the Applicant has stated that the' Applicant
was neither placed on suspension nor
departmental proceedings charge-sheef or
criminal charge-sheet were drawned against
him. By that time, the Applican;c completed
24 years of regular service. '

Hearing concluded. Judgment reserved.

—

(S.N.Shukla) (M.R.Mohanty)
Member{A) Vice-Chairman
’ 02.12.2068 Judgment pronounced in opén

Court, kept in separate sheets. The
\ Application is allowed in terms of the
e Ion?er. No order as to costs.

(2 ’/—\ - .
(S.N.Shukla ) ‘ (M.R.Mohanty)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application Nos. 6 of 2007.
DATE OF DECISION: 02-12 -2008.
Sri Balan R :
....... e e s sse s e ADPliCAnt s
Mr B. Sarma _ :
............ erteretrerrreeatraeeereneneneessnessnneeensoeeses JAdVOCate for the
Applicant/s
-Versus -
~ Union of India & Ors. o .
S PP e e Respondent/s
Mr G. Baishya, Sr. C.G.S.C ,
e reeetetiteea et hretieaerieaneaaeareeaeanes reraeereanieeertenaes Advocate for the
Respondent/s

CORAM

THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR S.N.SHUKLA, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see

' the judgment ? | Yes/No
2. Whether to be referr_ed to the Reborter or not ? Yes/No
3. Whether their Lordshlps wish to see the fa1r copy of the
. judgment ? , Yes/No.

ﬁ/’_——-

Vice-Chairman/Member(A)



" CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 6/2007.

Date of Order : This the 2nd Day of December, 2008.

. THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON'BLE MR S.N. SHUKLA, ADMINISTRATIVE MEMBER

Sri Balan R,

Son of Late V.K. Ramankutty,

Presently working as Works Sarkar Grade-Ill,

Central Water Commission,

New Champai, Champai,

Mizoram. IR Applicant

| By Advocate Sri B. Sarma

Versus —

1. The Union of India,
represented by the Secretary to the
Government of India, ‘
Ministry of Water Resources,
New Delhi.

2.  The Chairman,
-Central Water Commission,
Sewa Bhawan, R.K. Puram,
New Delhi - 110066.

3.  The Chief Engineer,
Central Water Commission
B & B B Organisation, “Rebikka Villa”,
Near Bark Point, Temple Road,

Lower Lachumiere, Shillong- 1,
Meghalaya.

4.  The Superintending Engineer,
North Eastern Inv. Circle, CW.C,
“Rebikka Villa”, '

 Near Bark Point, Temple Road,
Lower Lachumiere, Shillong- 1,
- Meghalaya.

5. The Executive Engineer, ‘
North Eastern Inv. Division No.1
Central Watern Commission, .
Rangpur Park-1, Silchar,
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District Cachar, Assam — 788009. o ...... Respondents
By Shri G. Baishya, Sr. C.G.S.C.
' ORDER(ORAL)

'S.N.SHUIGJA,ME_M_I_BER@

| The Applicant joined the service under the Respondents
authorities in the year 1980 as a Khalasi. In the year 1982 he was
promoted to the post of out-Board Engine Helper and, subsequently, re-
designated as Works Sarkar 'Grade-III and continued to discharge the
same function till the date of filing of this Original App]icétion under

coction 19 of the Administrative Tribunals Act,1985. The Applicant

‘during the period, beyond 1982, has not earned any promotional

benefit.

2. It is contended that precisely to mitigate the hardship
~ suffered by such Government ‘employees, who do not have adequate

promotional avenues, the Government of India formulated Assured

Career Progression (in short ‘ACP) Scheme. As per the said scheme
(notified through Ministry of Personnel, . Public Grievance and

Pensions) the scheme designated as “Assured Career Progression

" Scheme”. Two financial upgradation are to be granted to (Group B, C

and D) employees, on completion of 12 years and 24 years of regular

service, subject to other conditions specified in the scheme. The scheme

‘was subjected to be regulated under the CCS (CCA) Rules 1965 and
" instructions contained therein in relation to the cases where

. disciplinary proceedings were pending.
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3. As per the above said scheme, the Applicant claimed to be
entitled to ﬁnaﬁcial ﬁpgradation with effect from 13.01.2004 on
completion of 24 years of service. The Departmental Screening
Committee was constituted in the year' 2005-06 for the said purpose.
However, the Applicant’s name was omitted from the purview. After
exhausting the remedies available to him, the Applicant has filed thié
Original Application on 20.12.2006. | |
4. In their written counter, the Respondents have stated that

in the Review Departmental Screening Committee (set up in the year

2005-06) the eligibility of all the employees (based on the check list

furnished by the respective disciplinary authoritiesthead of ofﬁqe in
respect of each individual employee) was considered. While reviewing
the check list, it was found that Vigilance clearance 'from the
disciplinary authority in respect of the Applicant (along with other five
efnployees working in the office of Respondent No.5) was not furnished
on the ground' of his alleged involvement in the Bogus Money Order
Scam. Accordingly names of all the six employees (along with the

Applicant) was excluded from the order granting benefit of ACP. The

" Respondents in their written statement proceeded on to further

elaborate on the details of the alleged misconduct on the part of the
Applicant; on account of which the vigilance clearance was not granted.
For the purpose of this order it is not relevant for us to go into those

details.

The current status, howéver, as stated (on instructions) by the

earned Sr. Standing counsel Mr G. Baishya is that there is‘neither any

Al
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departmental charge sheet nor any criminal | charge sheet
drawn/pending agaihst the Appliéant.

5. We have given our keen oonsiderétion to the arguments
advance by Mr B. Sarma, learned counsel appearing for the Applicant -
and Mr G. Baishya, learned Sr. Standing counsel appearing for the
Respondents and perused the materials placed before us.

6. The matter in issﬁe is no more res-integra. The law on this ‘point
is well settled by the decision of the Hon’ble Supreme Court of India
rendered in the case of Um'on.of India & Ors. Vs. K.V.Jankiraman &
Ors., reported in (1991) 4 SCC 109. For the sake of clarity the reievant
}paragraph of the reported head note is reproduced as under :

“Promotion — Sealed Cover procedure — When can be
resorted to —Held, consideration of case of an
employee for promotion, selection grade, crossing of
efficiency bar or higher scale of pay cannot be
withheld merely on ground of pendancy of any
preliminary inquiry/criminal investigation against
him — Sealed cover procedure can be adopted only
after the date of issuance of charge memo/charge
sheet, that being the date from which
disciplinary/criminal proceedings can_be taken to
have been initiated — Sealed cover procedure can also
be adopted where the employee is placed under
suspension — Government of India (Deptt. of
Personnel and Training) OMs No.22011/1/79 Estt.(A)
dated January 30, 1982 and No. 22011/2/86/Estt.(A)
dated January 12, 1988.” '

7. In vthe_ above view of the matter, there is no dispute, on
facts that the conditions which will make a case seal cover are absent
in the case of the present Applicant. Therefore, the action of the
Respondents goes against the guide line laid down by tﬁe Hon’ble
Supreme Court. This case is, accordingly, allowed, The Respondents are

accordingly directed to graht the second ACP to the Applicant on
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completion of 24 years of service along with arrears. This exercise must

- be completed within a period of 3 completed months from the date of

receipt of a copy of this order. There will be no order as to costs.

P

— 0> qjag
(S.N.SHUKLA) (MANORANJAN MOHANTY)
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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BEF_ORE THE W : INIST ]VE TRIBUNAL‘: -

- GUWAHATI BENCH: AT GUWAHATL. -

- ORIGINAL APPLICATION NO. ’é /2006,

Shri Balan R.

...Applicant.
VERSUS
The Union of India & Ors.
.. Respondents.
Kl SYNOPSIS

That the applicant has by way of this Ongmal Apphcatlon raised a
grievance against the arbitrary, illegal, discriminatory and malafide action on the

part of the respondent authorities in denying to him the benefit of financial up-

- gradation he is entitled to under the Assured Career Progreséion Scheme and

‘granting the same to persons junior to him. The Government of India in the

Ministry of Personnel, Public Gnevances and Persons (Department of Personnel

“and Training) formulated the scheme by the name and style “Assured Career

Progressmn Scheme” under which, 1t was decided to grant two financial up-
gradation to Group B,C&D employees who have completed 12 years and 24

years of regular services respectively subject to the conditions specified in the

scheme itself. ‘The scheme further stipulated tlrat in cases where disciplinary

proceedings were pending, such cases would be regulated under the p'rovisions of

the CCS (CCA) Rules of 1965 and mstructions contained there under. The
apphicant had jomed his services under the respondent authorities in the year 1980
in the capacity as a Khalasi and thereafter'in. the year 1982 basing on his
meritorious services, he was promoted to the post of Out Board Engine Helper,
which post was subsequently re-designated as Works Sarkar Grade .— Il and till
this very date he has been discharging his duties against the said post without

X |

o
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availing any promotional benefits resulting in stagnation of his service which -

makes him entitled for the grant of the'beneﬁts- undér the aforesaid scheme. As per

the provisions of the said scheme the applicant is ent1t1ed to be conferred w1th the

first financial up-gradation w.e.f. 13.01.04, the date on which he had completed 24

-years of service. In terms of the plowslons of aforesaid scheme the Review

Departmental Screening Committee for considering the cases of persons similar to
that of the applicant for the grant of the benefit of ﬁnancjal up—gr'adation under the
aforesaid scheme ‘was constituted in the year 2005-2006, but for reasons best
k’noWn to the respondent authdritics the case of the applicant was omitted from the

purview of consideration while granting the said benefit to.persons much junior to

~ the applicant~ and in the process meting the applicant with hostile diScn'mination. It
_1s pertinent to mention here that -before 13.01.04 and/or on any date thereafter
'in;:‘luding the date on which the Review Departmental Screening Committee had

met for consideration of the cases of the eligible staff working in the establishment

under the respondent authorities for the ~grant' of the said financial benefit, no any
départmental proceeding was initiated and/or pending 'against the applicant and as
such the applicant could have been excluded from the purview of the aforesaid
scheme and all the béneﬁts ﬂowing'the,re from ought to hévé been gfanted- to the

applicant. The denja] of the said benefit to the applicant has resulted in miscarriage

of justice against him and as such he has come under the protectlve hands of your

~ lordships praying for ur gent and immediate relief/ rehefs

-’ .
&

 Filed by

Advocate
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL:
GUWAHATI BENCH: AT GUWAHATIL.

ORIGINAL APPLICATION NO. Qf’ 12006.
BETWEEN

Shri Balan R., Son of late V. K. Ramankutty, presently -
working as Works Sarkar Grade-III, Central vWater |
“Commission, New Champai, Champai, Mizoram. '
( ’.....Ap’plica‘nt‘
VERSUS -

‘1. The Union of India, represented by the Secretary to - N
. the Government of India, Ministry of Water

| ~ Resources, New Delhi.

2. The Cha.ifmah, Central Water Comiru'ssion,
Sewa Bhawan, R K. Puram, New Delhi — 110066.

3. The Chief Engineer, Central Water Commission
B & B B Organisation, “Rebikka Villa”, Near Bark -
Point, Temple Road, Lower L@chun{ierc? Shillong

— 1, Meghalaya.

4. The Sﬁperintending Engineer, North Eastern -
Inv. Circle, CWC, “Rebikka Villa”, Near Bark
"Point, Temple Road, Lower Lachumiere, Shillong

- 1, Meghalaya.

5. The Executive Engineer, North Eastern Inv.
Division No. 1, Central Water Commission
: angpur Part — I, Silchar, District — Cachar, Assam
“ £ LQW’ . )
CM " 788009,

.... Respondents.

Cled ’hdi; Hhe Q\ﬁthaﬁ‘
ﬂoM&iQ'

vak"'? ﬁa'ﬁé‘ékex ooy
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1. PARTICULARS OF THE ORDER AGAINST WHICH THIS
~ APPLICATION IS MADE: , - .

This application is directed agajnst the arbitrary and i'llegal ‘action on the
part of the respondent authorities in denying t(; the applicant financial upgradaﬁon |
under the Assured Career Progression Sf:h'eme, on completion by him of the
prescribed period of service under the r_espondént authorities. - The app‘licant who is

entitled to get his 2™

financial upgradation under the ACP Scheme has been
discriminated against inasmuch as while said benefit was not extended to him, it

came to be extended to persons junior to him in service. .

2. JURISDICTION:

The applicant further declares that the subject matter of the case 1s within
the jurisdiction of the Administrative Tr ibunal.

3. LIMITATION:

'The applicant declares that the instant application has been filed within the -
limitation period prescribed under se:ction. 21 of the Central Administrative
Tribunal Act, 1985. |

4. FACTS OF THE CASE:

4.1 That the applicant is a citizen of India and as such he is entitled to all
. the rights, protection and privileges guaranteed under the Constitution of India and

the laws framed thereunder.

4.2 That the applicant states that on being found to be sﬁitable 'he was

appointed as Khalasi in the establishment of the respondent no. 5. The applicant

AL g_}was appointed in the Works Cha_rged Establishment functioning under the
@55 L8 respondent no. 5 and he had Jomed his services on 14.01.80.



T ) 43 , | That your applicant states 'ﬂlat on beiﬁg found to be suitable in rview'
o ~ of the meritorious services being rendered by the applicant,' he was promoted to
the post of Out Board Engine Helper on 13.05.82. | i

4.4 | That the applicant states ﬂlat‘ on successful compleﬁon‘of the‘period
of i)robation the case of the applicant was' placed . before the Depzirtmental
Promonon Committee to access his sultablhty for conﬁrmatlon in his services. The
DPC - aecoxdlngly assessed his case and on finding him to be sultable )

- recommended for his absorption in sérvices. The Respondent No.5 vide his Office

Order dated 30.06.90 proceeded to confirm the apphcant n hlS service w.e.f
0L 04 88 against the post of Khalasi. |

.
»

A copy of the order dated 30.06.90 is annexed

) “as Annexure — 1.

. 4.5 ) | That your applicant ‘states that the’ post of Out Boa1d Engine Helpe1
held by the applicant on plomotlon came to be re-designated by the Commission -
and it was renamed as Works Sarkar Grade-III. The re- designation as ordered by

. the Comnussmn was implemented by the Respondent No. 5 vide his Office Or der
*"dated 04.03. 92 ’

o A copy of the said Officé Order dated 04.03.92
18 aimexed as Annexure-2.

4.6 - That fhe applicant states that since the date of his initial appointment
he has been discharging the’ duties assigned to him to the best of his ability and
without blemish to any quater. The appﬁcant was ne;_/er oommunicated with any
adverse remark nor were any depa{rnn'ental proceedings drawn up againsf him. The

. 'Respondent authorities in teim's of the provisions of Rule 32 of the CCS (Pension),
ARules 1972. p1oceeded to verify’ h15 services and- the period of his service w.e.f

QA 14.01.80 to 31.03.05 has been treated to be quahfymg service for the purpose of

\
%\7\& . Pension.’
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A copy of the certificate issued in pursuance to
the verification of the period of service rendered

- by the applicant is annexed as Annexure-3.

4.7 That the applicant states that after the promoﬁ'on as effected in his
case on 13.05.82 to the post of Out Board Engine Helper (re-designated as Works
Sarkar Grade-III) no avenue for advancement in his service career was afforded to
the- applicant. The applicant accordingly stagnated in }he post of Works Sarkar
Grade-III. V

4.8 That the applicaﬁt states that appreciating the problems of stagnation

and hardship faced by it employees due to lack of adequate prorﬁotional avenues,

the Government of India in the Ministry of Personnel, Public Grievances and

Pensions (Department of Personnel and Training) formulated a scheme called the
Assured Career Progression Scheme (herein after referred to as ‘ACP Scheme’ for
the.sake of brevity). In terms of the said scileme, it was decided to grant two
financial upgradation to Group — B, C & D employees on completion ;)f 12 years
and 24 years of regular services respectively subjeét to the conditions specified in
the scheme itself. The scheme further stipulated that in cases were disciplinary
pfoceedfmgs were pending such cases would be regulated under the provisions of

the CCS (CCA) Rules, 1965 and instl‘uctions thereunder. .

" The applicant craves leave of Hon’ble Court to refer and rely upon the

provisions of the office memorandum dated 09.08.99 on the subject ‘Assured

- Career Progression Scheme’ at the time of hearing of this application.

4.9 " That the applicant states that the employees working in the Work
Charged Establishment, under the Respondent no. 4, where being conferred with
the benefit of financial upgradation under the ACP scheme from time to time. The
respondent no. 4, had vide office order dated 29.08.03 applied the ACP scheme to
the staff working in the work charge establishment, under him. The said scheme
was made applicable froﬁl the date of entitlement of the employees and the
employees so entitled were given the said beﬁeﬁt w.e.f. 09.08.99. Tﬁe applicant
who had not completed 24 years service w.e.f the date of his initial appointment

against the post of Khalasi, at the time of issuance of the office order dated

Nt



‘ 2‘9.08.03 was naturally not c‘bnsidered for the financial upgradation under the ACP

scheme. ) ,

-

A copy of the office order dated 29.08.03 along

with its enclosure is annexed as Annexure —4.

4.10 That the applicant states that a Review Departmental Screening

'_ Committee was setup in the year 2005 — 2006, for consideration of the cases of

eligible employees working in the Work Charged Establishment, for grant of the

benefit of financial uﬂgradation under the ACP ‘Scheme. Basing on the

recommendation of the said Screening committee the respondent no. 4 vide office

order dated 20.11.06 proceeded to accord sanction for grant of financial

upgfadation to the work charged staff working under the North Eastern
Investigation Circle, CWC, Shﬂlong whose names were.laid out in Annexure — 1

list annexed to the said office order dated 26.10.06.

A copy of the said office order dated 26.10.06 is

annexed as Annexure —5.
. [

4.1 That the applicant states that mere perusal of the Annexure — 1 list
annexed to the office order dated 20.10.06, it would be revealed that the name of
the applicant has been omitted from the said list, while persons junior to him in

service have been granted the benefit of 2nd financial upgradation under ACP

Sdheme. The personé whose name figure at Serial No.2 to 9 in the list as annexed

" to the order dated 20. 10.06, under the heading Work Sarkar Gr 111 are all junior to

the applicant in service.

T 4.12 That the applicant states that in terms of the condition required to be

fulfilled for grant of benefits under the ACP S;:heme, an employee w’ould be

entitled to the first financial -up—gradation m the event during the 12 years of

service from the date of initial appointment, no promotion was granted to the

'empk_)yeé. Persons who have been gfanted a promotion during their service career

would be entitled to the 2™ financial upgradation on completion of 24 years of
service. The period of 24 years of service in terms of the said scheme is to be

calculated w.e.f the date of the initial appointment of the person in service as a

4



direct recruit. Further, the conditions as prescribed under the said ACP Scheme
mandate that in cases of employees against whom disciplinary proceedings are
pending and/ or penalties have been’imposed their cases would be considered by
the éereeriing committee by adopting the procedure prescribed for consideration of

cases of such category of employees for normal promotion.

4.13 That the applicant states he was granted a promotion to the cadre of
Works Sarkar Grade-III on 13.05.82 and thereafter he has not been granted any.
pr omotlon In terms of the ACP Scheme the applicant is entltled to be conferred
with the second ﬁnan01al up-gradation w.e.f. 13.01.04 1.e. the date on which he
completes 24 years of service in the organisation. The applicant fulfills all the

conditions as prescribed in the ACP Scheme, for grant of financial up-gradation.

- 4.14 That the applicant states on enquiry made by him with the
respondent authorities he has come to learn that his name was not forwarded to the
Screening committee and as such he was excluded from consideration for grant of
the benefits flowing from the ACP Scheme. It is stated that before 13.01.04 and/ |
or on any date thereafter, including the date on which the Review Departmental
Screening Committee had met for consideration of the cases of eligible staff
working in work charge establishment under the respondent no. 4, there was no
departmental proceeding initiated and/ or pending against the applicant. As such
the applicant could not have been excluded from the purvievslf of the ACP scheme

and all benefits flowing there from ought to have been granted to the applicant. |

415 °  That the applicant states that the Apex Court has in a catena of
decision time anel again emphasised that discipli"nmy proceeding would stand
initiated only when a charge memo is issued to the employee concerned. The
pendency of preliminary investigation prior to issuance of charge ;rn_emo cannot
debar an employee from ha\/ing his case 'considered on merit for further
promotlon In the case on ha_nd either prior to 13.01.04 .and/ or on any date
thereafter meludmg the date on which the Review Departmental Screemng
Comnuttee had met (as indicated in the office order dated 20.10.06), no charge ‘

\1‘/>mem0 came to be issued against the applicant -and as such the respondent

Q"A Lb authorities were duty bound to consider the case of the applicant for grant of the

bleneﬁt_s due to him under ACP Scheme w.¢.f. 13.01.04.
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7 justice.

4.16 That the apph"cant states that inspite of being eligible for being
grante(i the benefits under the ACP Scheme w.e.f 13.01.04 the Review
Departmental Screening Committee basing on extraneous considerations -did not
consider his case. The exclusion of f:he name of the applicant from the purview of
consideration, inspite of the fact that no departmental proceedings and/ or
Criminal proceedings is pending' agai\nst the applicant, is per-se illegal, arbitrary

and discriminatory.

4.17 That the applicaﬁt states that he is entitled to be granted his Second
financial up-gradation on completion of, 24 years of service w.e.f. 13.01.04 and
there exist no earthly reason for dehying to him the said benefit. The applicant
fulfills all the conditions prescribed in the office memorandum dated 09.08.99.
Further, the certificate dated 09.08.06 (Annexure-4) clearly reflects that there 1S N0

break in service in case of the apphcant and accordingly applicant is entitled to

lhave his services reckoned w.e.f 14.01.80 for the purpose of grant of benefits

under the ACP Scheme. As such the denial to the applicant of the benefits flowing
from the ACP Scheme w.e.f. 13.01.04 while extending the benefits to his juniors is

arbitrary, illegal and discriminatory.

4.18 That the applicant states that on his name not being included in the

list of employees annexed to office order dated 20.10.06 the applicant took up the
matter with the respondents and prayed for rendering Justlce to him by extending
to him the benefits as ﬂowmg from the ACP Scheme, but his such appeals failed
to evoke any response. The applicant has been deliberately left out from the
purview of the ACP Scheﬁle by the respondent authon‘tlies so as to facilitate the
grant of the benefits flowing from the said scheme to person junior in service in

comparison to the applicant.

N

4.19 That this application has been filed bonafide and to secure ends of .

N
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5, - GROUNDS FOR RELIEF WITH LEGAL PROVISIONS:
5.1 For that the impugned action/ inaction on the part of the respondent

-authorities in denying to the applicant the benefits due to him under the ACP

Scheme is per-se illegal, arbitrary and discriminatory.

5.2 For that the applicant having fulfilled all the conditions as spelt out
in the ACP Scheme for being granted financial up-gradation, the name of the

'appIicant‘ could not have held back from the Departmental Screening Committee

and- the deprivation as meted-out to the applicant in this connection has caused

miscarriage of justice.

5.3 | For that there being no departmental proceeding initiated and/ or
pending agaihst the applicant, nor he being imposed with any penalty, fhe
respondent authorities could not have denied to consider the case of the applicant
for grant of financial up-gi‘adation under the ACP Scheme. Such.denial amounts to
deprivation and the same not supported by any justifiable cause of reason, the

same amounts to illegal discrimination of the applicant.

5. 4 For that the applicant havmg not violated any of the conditions as

spelt out in the ACP Scheme his case was required to be considered by the -~

_ Review Departmental Screening Committee, failure to consider the case of the

applicant has caused miscarriage-of justice

5.5 For that in any view of the matter,'th'e impugned ‘action/ inaction

cannot stand the scrutiny of law and is required to be interfered with.

- 6. DETAILS OF THE REMEDIES EXHAUSTED:

W‘Z’ @3

That the applicant declares that he has exhausted all the remedies available
to him and there is no alternative remedy available to him. The ur gent nature of
the relief’s as sought for in this apphcanon has forced the applicant to approach

this Hon’ble Tribunal at the earliest possible instance.



7. MATTER NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT: ' o R

The applicant further declares that he has not filed any applicati'on, writ
petition or suit regérding the griévance in respect of which this application is made
before any other court or any other bench of this Tribunal or any other authority,

nor any such application writ petition or suit is pending before any of them. -

8.  RELIEF SOUGHT FOR:

Under the facts and circumstances stated above, the apphcant most

1espectfully prays that the instant application be admitted, records be called for
and after hearing the pames on the cause or causes that may be shown and on
perusal of records, be pleased to grant the‘foll'owing relief’s to the applicant:

8.1 : To declare the action/ inaction on the part of the respondent
authorities in depriving the appliqant ﬁom the benefits of financial up-gradation
under the ACP Scheme while granting the same to his juniors as illegal, afbitrary

and discriminatory.

8.2 To direct the respondent authorities to grant to the applicant his 2"
financial up-gradation under the ACP Scheme w.ef 13.01.04 with all

consequential benefits.

-

83 Cost of the application.

84 And/ or to pass such further other order/ orders as Your Lordships

may deem fit and proper.

. INTERIM ORDER PRAYED FQOR:

K(Y)M/Pﬂ% . ' ' ‘

“That in the.facts and circumstances of the case, - -

the applicant at this stage does not pray for any interim



-

direction, but prays that your Lordships would be pleased to

N direct fdr an early dispbsal of the application.

100 -

11.  PARTICULARS OF THE POSTAL ORDER: i | \
9" IPONo. - 286G 926092

11) Issued from - Gauwlddr -

ii1)  Payable at oo Guwahati. "~

. v L

12. DETAILS OF INDEX:
An Index showing the particulars of-documents is enclosed
13. LIST OF ENCLOSURES:

- As per Index.
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VERIFICATION

I, Shri Balan R, aged about 50 years, son of late V.K.Ramankutty,
presently working as Works Sarkar Grade-III, Centrai Water Commission, New
Champai, Champai, Mizoram, do hereby solemnly affirm and verify that I am the

applicant in this instant - application and conversant with the facts and

circumstances. of the case, the statements made in paragraph L,5%, 40,4243,

47,48, 49,410, 41,412,4°13,4 11 pud S H> 12 are true to my

knowledge; those made in paragraphs 44, 45, 46 and 4°/0

are true to my information derived from the records and the rests

are my humble submissions before this Hon’ble Tribunal.

And I sign this verification on this the e day of December, 2006. |

O‘gy} ,l R
( foaraded)

- e

R
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. ’ -

Gram :: 'Northeast' : S S Phone s 21‘187'

Wo. WAID-I/GC-41/90/ 4354 - 410
Goveruameat of Iadia .

Gentreal. Water Commissioil .

North Dastern Inv. Dlvz.smn o, 1

Rongpur Part-I Silcharf-g.

D.‘ated. 30 06 1990

[7rrics [::7 RDsR .

$o0:3 =qu°nt upoil the Mlniutry O.L Personnel Public Gri=v~mcc

" & Pe:ginns (Denal‘umellu of Perspcimel & Traiiing) .M No.18011/1,86~

Bati(D) dated 28-3-88, Commigsion's- letier Mo, 49011/65/88-pstu.IJ .
dated 17-10-86 and as per D.P.C held, the followirg Workcharged gtafi .
of North Easteri Iuv. Division io,I, C.W.C, Silchar-9 holding variou
categories of Pogts are heraby declarea Cmflrned in their TCSpef,u.;.vv
entry /'I'an/dS showil ggainst their nemes i-

/ from the dates :

-——.-c-...c—.-———....——-——-u—-—~-~~n—---—:-n&“—”-ﬁ_-—-—-.-.——-i—-.—-h-m—'-ﬁ'ﬁ‘.--o—-—o---—.-—-—-—-.~

Sl.Wo. Haze aad Desigiavion Declared . §  Date of
confirmed confirmatin: .-
in the entry ; ‘
grade.

——~_hﬁ-——‘~-—w——-——-‘w-—»—--—l--c"-.—, ------- H_---" -------------------------

1. 8/®.5. K. Paul, WS Gr.I- . O1-04-—1988
2, Bimal Chelraborty, W/ S~IT '-.«4" ~do-
3, . K. Bebu, WS Gr.II /G KhaJ asi- - . - =do-
4. sadthan Ghosh, W/S Gr.II  W/C Fhalasi - ~do-'
5. Bidhu Deb Koy, W/S Gr.II "W/C Khalasi =do-
5. B. L, Tepa, W/S Gr.II - W/C.Khalasi oL =do-
Te . ¥.P. Debuath, ‘.4/S'G"r.;_1];" »'_-W/C I\xessenber o ' -do{
8. Kulo Chendra Singh, W/S II W/C- Store Khalasi ‘;_-@Q-
9. seaigaichow Singh, W/§ II /G _Khalasi o =do-
10.  Aaup ¥r. Choudhury, . -_W/C' ,Messenger . e=do-
_ Ws Gr.Ir . o
11, M. XK. ¥ath, WS Gr.II W/ yhelast - =do-
12. T. Bordeloi, W/S Gr.II W/c Khalasi . : -d§~
1%. Komoi Siagh, W/S Gr.II ~ W/G Khalasi -do-
14, . Chandramoni 3siagh, W/8 IT W/C Khalasi ‘ _=do-
15. - Bireudra Kr. Siiha, W/C Driver cum - -~do-
, .Mechaaie. ‘ Me ohanic » )
16, Wur Telem Lasker, Welder ' W/G Motor Nechanic . =do= -
: ) ,:‘ielper : o
NPl R. Balai, O0.3.B Helpei'_"_;wc IJ:ala;y . ‘mdo-
18, " ¥. X. Das, W/S Gr,III " W/C _Khalas:. Do ) -do-
19.Miss. Manju Paul, WS G».IIT  W/C Messenger ~do=
20. S/sh.M. R, Lasker, WS Gr.III W/C Khalasi. . edo-

Advocat®

. . ] .

s s et e e MDA o e,

© adacmamet

o
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ANNEXURE- 2 |

@rem t: *Northsagt' | o ~ Phone 31’ 21187 . TN
o Govurnment of India S
Central Watex Commisgion : ¥
Office .of the Executive Engineer :
North Bagtern Inv, Division No, I,
Rongpur part-I, Silcher - g C e e,
.. Digt~: Gmh‘ar (48 .éam) T
_ Dated =4/3/9 5
In acoordance with the Commission' g letter No.‘l 6/86-Estt
ﬁ&’s{?ntg . 2 4, 28 tk%v following work-chdrged staff, have been - . .
due to mergizlg ofhgof:%g. jOf taaue .Of the above let-‘ber 1.'6'."'2%.4.88"
SL.No, Neme g present =~ {zeae;i;n;t;a‘ ' 'wi{e;e” 35535 ot
Deeignation , R , P
1. S/ﬂlri M.R. Roy, Work Arssistant workmrko.r &, II NEISD-iI I-iong;u;
2, . L.B.Chettri,»!dork Assistzmt -do— . - =dge.
3. " 8.8.Das, work As:sistault. ~do- NEISD-IV,CWS,
) ])haznanagar.
4, " Damodhar Shurma,m.mkmith. Carpenlter gr II NEID-I,GWB Rongpur,
5, " Mahanandu Jha;rump nrj.ver_ Machine Operator NEIsn.Iv,qm,
6, Mongal ,.-.sing ' D
;':1:’1,“:-’- (ME1D-1 Rongpur.
Operator , :
1-(10— '
er gr.ILNEISD~V. Dimapur.
: .kﬁr-gr—ln ~do-
;9/0 ' R o
ion please.
atz.on ;pleage, -
tlon please. .
olnts BI“'llb Divn offme, ' e
7: m-awing Rranch Divn.-oi‘ficc_. SR LT
s PePgohn ooncerned - 11 nos, . °° '
9.Pergonal file ~ 11 copies,
O.Effice order file— Lstt~20. A
; N win 2
St .o, “".d-
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T  GOVERNMENTOFINDIA™ ™ SRT N

i : PAY AND ACCOUNTS OFFICE |

: 5 : . ROOM No.703 SEWA BHAWAN
RKPURAM NEW DELHI-110066

No.WR/PAO/CWC/PN/S-V/2005-06/1/19 " DATE ef'a//a-é%"f‘

To' o n : : ‘ e oy

T 2 Cupjuce |
HATHS T, T SRR Dy MaRIFEN

P Dt 12

Ehﬁe)n@».sﬁ_&%\m_ , e (M*‘ﬁm-—!!
: . \ Kt f‘ M., :

Peob 1 Qlebes L e

. "*x. -
; f

N Scbjoct Vertfication of Seivice of Sh.gar Rodan R, WGty

) vainef;’s:\s.s_b\ﬁ:&\_ec\lﬁ__\g\a, S B

3 i = ‘ BRI I 4, 3 . B ] .o PRCPRPIER Y ; v ol P
CededsaT Ve Vo e et ey AT A e e e
o * .4‘-‘ " . . .4"' “ M W " LN

AT R - '

b3 Sir, o
: " Service of Sh/,SWMQM R " _\3;)_;8_1;_1*0
2D-2-a% has been verified. based on relevant - entries made n the Service.Book & the
statement of details of service verification furnished by the concerned officer. A Service.
Verification Certificate for the said period under Rule 32 €55 {Pension 1972) may nccordmgiy be

recorded in the Service Book of the official concerned quoting this as authority. A Certificate of
+hio offoct may aloo be issued to the official a3 required under the mim It is sub_jed's to o

verification of audit.
*‘%t,"{/ - o o ngn‘s:féi.‘fhfully,

Encl- Service Book of
i - Offiial concerned. .~_-{‘.— ERT R SN oy
‘ Y This & \ncsmred\c\a 4-!’!«-\5 | Pav&Af;' Rleoffiger
%/ i&‘m leftes Mo LR\ e s \eR{Zvlosoc| s
Q n ~the ‘3@4 ‘3‘} Sea.\.s\cp\ bas &hcuon Qs

\ngoh—s\@os . o egset
L Coal @@/0\0 umn.a-

- - e e S : : : SRR . S A N -(,/, w ~‘;'~( E. JNACO
: e ‘ T RS et 1"-","NORTHEA...1'. |

. -
H -
H t .
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¥ 4 . a
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CWFR-EH-03 15166 CHC LONGSHILIANG SHILLOMS . IEL:P3842521228 )
~ Grgn S Shillong ‘ Phone ((0304) 2521049
' T Fax  1(0364) 2521330

No.WNEIC/2003/2002-037 B2/ 2=y ¢
 Governmewt of India
Cealral Waler Conunission
North Eastern Inv. Circle
"Jamir Mansion’ Nongshilliang
Shillong-14 (Meghalaya)

Dated__ = ;?L,ﬁ /2003
OFFICE ORDER

’ In pwisuance of Dol OM 1\10;35034/]/97—,‘55(!(],)) dated 09-08-1999
and CWC fettor No.32022/2/99-E-X11  dated 10-05-2000, and consequenl upon
aceeplance of the recommendalions of (he

prant of finnncial upgradation under ACP Schene, sanclion of the competent

authority is hereby accorded 1o grant (inancial upgradation to the Work Charged
. il wog kinpg vunder Notlh Eastern {_nv. Circle, CWC, Shillong, whose namens, effective
. dates and pay scales are shown againsttheir naune fn. Aunexure-1

.

The ‘grant of financial uppy

adation” O this officials is subject to' the
viarious provisiung of the above menlione

dOM of Dorr inclding the following :-

e B e L IR Ly >

o Sl ) Ihe above financial upgpradation erely envisages placement on
§ fee”" peraonal basis in the higher pay scale and wi} not amount to actual/functional
/ promotion, '

% MOTITE . . . ’ . - g H
§ ol -'//d ii) the designation of the incumbent will not change due to the financial

= P upgradation under ACP Scheme, Co
£ ‘ o iii) I'he financial upgradation shall not confer any privileges related to the
¢ e A 4’\ higher status,

: AON 4
£ SRR , . . ' : .
; { iv) Girant of higher pay scale under the ACP Scheme is conditional 1o the
£ elfect that the incumbent while accepling the said benefit shall be deemed 1o liave
3 ( Y given his unqnalified acceptance for the vacdney based promotion to lhe higher pay
t D scale which may occur subsequenty and in case of refusal he shall be debarred from
3 - L ’ > 1 o .

;5 Iz 3 promobion as per the rules,

! A 5 : . .
¢ o\ v) On upgradation under ACP Scheme the beneficiary is entitled to have
] Y his pay fixed in the higher scale under FR.22(1) a (i) which shall be final and no pay
} Lt fixation Lenefit shall accrue at (he time of regular promotion. They mny;j%«arcim:
5 ’ option for tixation of their pay within one montli fréin the dale of fssue of Uyig™rder.

4 . . * M e
3 [P |
5 - Cantd...2/-
HEIS@«W’/.

! e g '

{ A""'W‘{Qr.. e
¢ Fie INes, >
: Frove

TR Tl gl T oo

éd to be.trje qu

Certif,

ANNEXURE- & -

departimental Screening, Commiltes for
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% dOTOE=E0-M2 16:66 CHE MORESHILTOHG SHILLONG VEL : B3GARSE21 32 Bl

ki »
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3 . ' .2-

3 .

1 i vi) “The pay of the concerned persons ay be fixed accordingly and

& necessary enfries to this effect may also be made in the respective Service Book. While

i isauing pay fixation vrders by the respective Heads of Office, a para may be added to

' : the cffect that the above fixation of pay i the'upgraded scale’is subject to review by '

¥ Audit. Any Over-paywents on account.of pay fixation in the upgraded scale ‘as

pointed out by the Audit will be recovered from lhe concerned Government Servanty
in [ump sum. o o :

e e officials who are eligible for 2nd financial upgradation ditectly will
- be entitled Tor fixation of their pay initially in the 1st upgradation scale and then In
the 2nd upgradation acale, o - :

RS ECRERY BT b

Ly
i

/ R

@ v singhf TP

Superintending Engineer

AT SRR S 1 AR DA

Copy to:in

1. The lixcculivc'Englimer, NEID-I, II & I, CWC, Silchar, Aizawl &
Hanagar. The copy of tlis olfice order may be passed on lo the person
concerned. e T

‘2, Office Order File. Qffice of 1he
: - Exstutive Bogiacer K

Novty Postea Jav.-Rivisle . Ne, | LT T
e eutec Commission ,
. : I/ /G0 / J .ikashpuz, Silchar-9. : R

iToT -1 fiinte, 52 /2003 N X -lated e ST —0
AR | {%-\3 - 03-9~0nq

oy Lor Informoation - : .

). '.|-'11.1: Aocomnba Mranch,Vivn. offico,

A e SheRoidurung, OBy, '
3. SheTual.Roy,lectrician (e, XTI
4. ShoTetho Gurung,Xhalasi.

5. Sh,J.r.odngh,lholazi.

Option §or Sivatlon of pay,
it any, may please b sulwaibt:
vithin 30 Adayr, C .

* R A SN B YRR i T RO R IR DO T N TR A C AT

6. Sh.Bikooh Ranjan Dey,Bon of lats Bina Mo, C/O0 LS hyanal Ras,
: Romparoraa Lone iTathal, Boad W2 ColeAyenue NN oy, il ohnr-12

Disc.Cachar ,ancon.
bt
L
Y. .- '
AAndh . “\(}

North Eastern inv Divin =t

CWC, Jalbkashpur
Silchar

e 25

SEERS T NI TS £

Lacasne 4

oM 4. Sl aid

DRI 22 Y O

AR A -

eae we e e D g huatt . VEENC f AR K L s sl eyt < mom f o o et
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;' 23,93 15:55 CHIC HOHBSHILINE S SHILLOHE 1EL: 0367 125813Ju ' l'??=f-f} .
: v ST - | Auncxurc-l B
Am\exule of NEIC, CWC, Shillong Office Ordcr No. NEICI‘2003I 2002 03 / b
: SRL2- 21 dated __2'[.{200; :
| i Sl Name of the official Effective | 'Nmurc‘:wo'f Upgradcd scale of;rmy. &
: No. | dnte of | Financial o ' :
. . Financial | upgrad- .
’ o v upgradation ation” o
: W/ C Worlsarkar Gr-l ' : ‘
¥ 1. [B.LP Gupta — T 05.08.1999 2~ ] 4500-125-7000 ;
: W/C Mason Gr-1 ;
A T T Dikar Ram 05081999 [ "L . A000-100-6000-
| W/C Carpenter Gr-11 : . ;
i 1, | Parshuram Rai B 1-01.10.2002 | W 4000-100-6000 . f
2. | Novesh Sharma 01.10.2002 ] 17 _._4000-100-6000 !
) W/C Machine Operator Gr-11 !
1 g L |s. K. Chakiaborty 09.08,1999 1" ~4000-100-6000 5
: (Generator Operator) ' . o '
; 2. | Jugunoath Kaul ‘ 01.10,2002 o : 4000-100-6000 '
. _ (Duzer Operator) ' : o o i
: - 3. | Krishan Bayaik 01.12.2002 |~ 1% 4000-100-6000
(Dozer Qperator) : . L
I k ) . N . .. .
}: ' ' A WiC 0.8.E. Driver Gr-11 _ _
' W |55 Curung v ] 09081999 | 5] _a(00-100-6000 _
W/C Mechanie Gr-11
I [ Radhey Shyam Singh [orto2002 | t° [ 4000-100-6000-
__—PWICElectrician Gr-1l e o
‘ fl,., TTIRoy T [ 04042001 -] 1 4000-190-6000 ,
W/ Worksarkar Gr-111 _ : - . - ' - . I-"'
AT [ Tupan Chaudbury 01.10.2002 | 1~ "3050-75-3950-80-4590
‘ 2. | S. K. Chakraborty 01.10.2002 1" ~3050-75-3950-80-4590
C(ﬁ\\d ....... -
St ) - o
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Annexure-1

Aunexure of NEli,ICWC. Shillong Office Order No. NEIC/2003/ 2002-03 /

TS dated 29

0 /_2003. -

W/ C Khalasi

2750-70- 3300 75-4400

ACT Dohiern Doy

AT Tiema_Gurng 20.05.2002 Fd
J2 | sut DiwaDey 26022002 | . 20 | 2150-70- 3800-75-4400 .
J37" oy rakush Singh 01,07.2002 | 2 2750-70-3800-75-4400
4 ‘Tara Chand Rana 0102002 | 17 "2650: 65-3300-70-4000
5 | Purnn Patwari 01102002 | 1% 2650-65-3300-70-4000
6 Tyab Ali Chinudhury 01.10.2002 | . 1" . __26590- -65-3300-70- 4000
7 | D.K. Singh S |eni02002 3 - N 2650-65-3300-70-4000
8 | Prom Bbr, Gurung -} 01.10.2002" 1 2650-65-3300-70-4000
g~ | Chlsabi Lal Thapa | op102002 - 1" 12650-65-3300-70-4000
10| Lalhartiana 01102002 { 17 2650-65-3300-70-4000.
“11__[ Reldotien 01.10.2002 " 2650-65-3300-70-4000
12| Kisto Rajak 01,102002 | 1", | 2650-65-3300-70-4000
13 |BC Nath 0L10.2002 | 17 |- 2650-65-3300-70-4000
14 | Nareshwar Das vi.102002 | 1T 2650-65-3300-70-4000
15| Guru tHasda 01.10.2002 |- 1% 2650-65-3300-70-4000
16 Mangal Kisko 01102002 ) . 17 " 2650-65-3300-70-4000
17| Manga! Hasda 01.10,2002 - 17 2650-65-3300-70-4000
18 | Ashulaik 01.10.2002 17 2650-65-3300-70- -A000
19| A. 1. Chaudhury 01.10.2002 " 3650-G5-3300-70-4000
20 " riitian Kito 01.10.2002 1+ 2650-65-3300-70-4000
21| Chauda Tudu 01.10.2002 - " 2650-65-3300-70-4000 -
22 | Akbar Ali 01.10.2002 1 2650-65- 3300-70-4000
23 | Stephen Tudu 01.10.2002 1* 2650-65-3300-70.4000
24| Sailesh Kumar Das 01:10.2002 1" 2650-65-3300-70-4000
25 | Manglemba Singh 01102002, ' 1° 2650-65-3300-70-4000
26_ | Barkha ‘Marandi 01102002 |- 17 2650-65-3300-70-4000
21| Stipati Dehri 01.10.2002 1" 2650-65-3300-70-4000
28 | N. R Das 01.10.2002 1" 2650-63-3300-70-4000
29 | Kamal Kumar Baishya 101.10.2002 1# 2650-65-3300-70-4000 |
30 | Govind Bagki 01.10.2002 " 2650-63-3300-70-1000
11| Rabindra Kr.Singh 01,10.2002 " 2650-65-3300-70-4000
37| Budh Dey Kumar 01.10.2002 1° 2650-65-3300-70-1000
33| Gauri Prasad Rai 01,10.2002 | 1° T2650-65-3300-70:41000
34 | Shanii Chhetri 01102002 { 1” 2650-65-3300-70-4000
35 | Baidya Nath Rai 01102002 | 17 2650-65-3300-70-4000
36 { Ian Aluued 01,10.2002 e 2650-G5-3300-70-4000
37 | N. C. Barman 000819997 { 1"&27 |) 2650-65-3300-70-
07.07.2002 , 4000
W) - 2750-70- 3800-75-
4400 ]
75| 'A. 1. Baiblwiya__ 09.03.2003 2 2750-70-3800-75-4400
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-7 ANNEXURE";." '

Tel. No.0364-2220706, 2220720

¢ Fax:0364-2506001

GOVERNMENT OF INDIA
CENTRAL WATER COMMISSION
'NORTH EASTERN INV: CIRCLE

SHILLONG

"Rebekka Ville”, Near Barik Point,
Tempie Road, Lower Lachumicre, Shillong-11
o E-mail:seneic@sancharnet.in

- oo Dated 268/ 12006

T

OFFICE ORDER
In pursuance of DoPT OM vNo.Bsz(Js;}':/"._l;/W-Es‘tt(D)_ dated '09_.08:199_9 and CWC" letter

nsequent upon acceptance of the ‘recommendations of the

Review Departmental Screem’ng Committee

sanction of the Competent Authority is hereby accorded o the grant of financial up-gradation to the Work

Charged staff working under North Eastern Inv. Circle, CWC, Shillong whose names, effective dates and
pay scales are shown against their namg‘ & in Annexure-]. )
. ! ° :

The grant of financial up-gradation to th

: dse officials is subject to the various provisions of
the above mentioned OM of DoPT including the followin

& . '
1) The above financial up-gradation merel:- envisages placement on personal basis in the higher
pay scale and will not amount to actual/functional promotion. .
2) The designation of the incumbent will not change due to the financial up-gradation under ACP--
Scheme. ‘ : . '
3) The financial up-gradation shall not'confer any privileges related to higher status,
4) Grant of higher pay scale under the ACP Sch

eme is conditional to the effect that the incumbent

while accepting the said benefit shall be deemed to have given his unqualified acceptance for the
vacancy based promotion to the higher pay scale which may occur subsequently and in casc of
. refusal he shall be debarred from pr_dmgtinn as-pet the rules, . ) . ) T
5) . .On up-gradation under ACP Scheme the beneficiary is entitled to have his/her pay fixed in the
" " higher scale under FR22(1ya (i) which shall be final and no pay fixation benefit shall accrue 2t
the time of regular promotion. They may exercise option for fixation of their pay within one
month from the date of issue of this order. .

6) The pay of the concerned persons may be fixed accordingly and necessary entrics to this effect .
may also be made in the respective Service Books. While issuing pay fixation orders by the-
respective Heads of Office, a para may be added to the effect that the above fixation of pay-in the-
upgraded scale is subject to review by Audit. An '

the upgraded scale as pointed out by the Audit-will be" recovered from the concerned
GovernmentServants in lump sum.. ~ ~ H. o ee ‘ :

N <

The officials who are eligible for 2% financial u

p-gradation. directly will be entitied for
fixation of their pay initially in the 1¢ up-gradation scale

and then in the 2™ up-gradation scale.

!

(P. M. Scott)
' Superinlcnding Engincer
Copy to - : , : , .
1 The Executive Engineer, NEID-1, 1] & 11, CWC, Silchar,; Aizawl & ltanagar, A cbpy of this office
order may be passed on to the persons concerned. : '
2. Office Order File,

for grant ‘of Financial Up-gradation under ACP Scheme, -

yOver-payments on account of pay fixation in-"-

..

. -l
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List of Work Charged
Screening Committee

Staff reéommehded by J,t\'he Re
for grant of Financial upgra
. Schemé from the date & scale effect showing ag

CLAIMIC AL

view Departmental

dation under ACP;%

ainst each. .
(Read with Office Order No.NEIC/2003/2004/1984-8F  dated 20/18[6% ).
| SL.No. “Name of the Official Effective date |- Nature of | Upgraded scale of pay
. ' ‘ 1 of Financial '{ . Financial (Rs.) ‘
I upgmdalidn_r | upgradation L
1. 2. 3. | 4. 5.
| ‘ Observer Gr.1I - » -
Pl Sh. B. M. Choudhury ' 19.04.2005 . 1st 4000-100-6000
V2 Sh. Manihar Singh 19.04.2005 Qs . _-do-
i | Work Sarkar Gr.IIl o
Pl Sh. S. K. Dutta 18.03.2003 - 2nd 3050-75-3950-80-4590
2. Sh. M. R. Lasker 23.06.2004 © 2nd -do -
3 Sh.K.K.Das "11.07.2004 2nd _do-
4 Smt. Manju Paul 01.11.2004 -|. . 2nd “do-
5 Sh. K. R. Das 14.01.2004 A 2750-70-3800-75-440
6 Sh.S.S. Tatua 09.08.1999 - |- 2nd ' " -do-
7 Sh. C.]. Joseph, 05.03.2003 - 2nd -do-
8 - Sh, A. M. Mazumder - 05.03.2003 - 2nd -do-
9 Sh. S. Tin Thang 09.08.1999° | - 1st  -do-
Drill Helper- - _ e
1 | Sh. Labi Sasusow 11.05.2004 . |- = - 2nd 2750-70-3800-75-4400
2 Sh. Harka Bdr. Gurung -— | 16.07.2003 " - 2nd_ . -do- S
3 Sh. Chandan Chakraborty 05.03.2003 “2nd 30£0-75-3950-80-4590
4 Sh. P. K. Nath 01.02.2005 2nd -do-.
) Sh. Bhim Bdr. Ghole 16.07.2003 2nd 2750-70-3800-75-4400
| 6 Sh.Ram Bdr. Mongar 21.03.2003 2nd - do -
Boat Man :
1 | Sh. Gopal Ch. Sutradhar | 01.01.2004 st | 2650-65-3300-70-4000
: L - Khalasi- =~ . © - . e
1 Sh. V. Unnikrishnan 12.11.2004 e 2nd 2750-70-3800-75-4400 |
2 Sh. S. U. Laskar 11.07.2002 2nd ' ~-do- '
3 Sh. U. D. Thakur 05.03.2003 nd " -do-_
4 Sh. M. U. Barbhuiyia 16.03.2003 2nd -do-
5 Sh, Kajal Adhikary “09.01.2004 - 2nd -do-
6 Sh. Mantu Das 16.06.2004 2nd -do -
7 Sh. N. H. Barbhuiyia 17.06.2004 ©2nd -do -
8 Sh. Hemanta Kr. Singha 09.07.2004 | 2nd -do - .
9 Sh. L. Konungjaou " 06.06.2004 . 2 3050-75-3950-80-4590
10 Sh. Zoram Thanga 01.07.2004 ~ | - ' 2nd 2750-70-3800-75-4400
| 11 Sh. H. R. Khama — 05.03.2003 -|- = 2o : -do-
| 12 Sh. A. H. Barbhuiyia 05.03.2003 ond —do -
13 Sh. Man Bdr. Tamang 01.07.2004 2nd -do-
14 Sh. Rozaikung 01.07.2004 ond ~do -
15 Sh. Lalramhlun 01.07.2004 . 2nd -do-
16 Sh. K. P. Sahu 09.10.2004 2nd ~do--
b Contd....2/-
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1 -, 2. 3. | 4 s,
17| Sh.Malik Ram 02.01.2003 .|  2m 2750-70-3800-75-4400
18 . | Sh. M. M, Patel 11.02.2004 2nd - do -
19 Sh. R. R. Sahu 16.03.2004 . 2nd - do - :
20 Sh. B, S. Yadav 10.03.2004 2nd 3050-75-3950-80-4590 |
21 Sh. Hum Bahadur  03.01.2004 | . 2w 2750-70-3800-75-4400
22 Sh. Tek Bdr. Pradhan 30.10.2005 - | . " 2nd . =do- .-~
23 Sh, Keshbi Thappa 30.102005 | = 2nd - -do-
24 Sh. Ram Singh Lama | 30102005 |  2nd - do -
25 .|Sh.R.B. Rai N | 30102005 | . 2nd - do -
26 - | Sh. P. Bdr, Sunar - -30.16.2005 ° | . 2nd -do-
27 Sh. H. C. L. Kadam "10,03,2004 0 2nd - do -
28 Sh. Nandan Malla - 12.05.2005 - - |~ st 1 2650-65-3300-70-4000
29 Smt. Ujjala Devi Mog 20.06.2003 | @ 1st -do- -~
30 Sh. Brajendra Debnath 19.12.2003 | o Tst -~ do -
31 Sh. Dawa Sherpa 28122003 | st -do -
32 |Sh.D.K.Dutta . 01.81.2004 | 1= -do-
33 | Smt. Mitali Mazumder -01.01.2004 | - 1st ~ -do-
34 Sh. Rahamat Alj 01.01.2004 | 1ot ~do-
35 Sh. Jaggu Rabi Das 01.01.2004 1st - do -
36 Sh. B. L. K. Sharma 01.01.2004 st -do -
37 Sh. Bindeswar Sahani 01.01.2004 . o Ist - do -
386 " | Sh. Dilip Das 01.01.2004 st - do -
139 Sh. Dijendra Ch. Das - 01.01.2004 st -do- "
40 | Sh. Bijay Kr. Bhardwaj 02.01.2004, B -do-
41 | Sh.K. B.Sonar 02.01.2004. | -. = Ist . ~do-
{42 | Sh. Faizur Rahaman - | 03.01.2004 . ©  1st - -do-
43 _ .| Sh.Indra Bdr. Pradhan 19122003 ' { 1st -do-
44 | Sh. Anil Kiskoo 19122003 | s -do-
45 Sh. Tiwari Kumar 19.12.2003 |  1st ‘ - do -
46 Sh. Tara Bahadur - 19122003 - of-- st T, =de-
47 Sh. Munshi Baski 19.12.2003 | 1st -do-
48| Sh, Bhugen Giri | 19122003 | 1 -do-
49 Sh. Debraj Murmu 19.12.2003 o 1st - -do-
50 Sh. Prabhu Murmu 22.04.2004 C1st ~ -do-
51 Sh. Govind Murmu 22.04.2004 1st - do -
52 Sh. Kazira Rai 01.01.2004 1st -do -
53 Sh. K. K. Das 01.01.2004 1st - do -
54 Sh. S. K. Biswas 09.01.2004 st -do-
55 Sh. Sunil Kr. Das 06.01.2004 - st 7 - -do-
56 Sh. Tilak Bdr. Chettri 12.05.2005 It - | ~do-
57 Sh. Anjan Karmakar 07.02.2004 ‘ 1t . -do-
58 Sh. Dilip Das 06042005 | . 1t - [ -do -
59 Sh. Sadar Ali Ahmed 11.05.2005 | - 1st - -do-
60 Sh. Khagen Roy 11.05.2005 1t | Tdo-
'\é'g(};;g‘lﬁ‘? £ “Contd....3/-
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61 Sh, Jyotirmoy Chakraborty - 03.01.2004 . s | 2650-65-3300-70-4000
62 - | Sh.Gopal Roy . ' 1 12.05.2005 I - -do-
63 | Sh. Ram Pravesh Choudhury 19.04.2005 .. . 1 | -do -
64 [ Sh. Kaku Kumiar 19122003 - | - 1st |, -do-
65 Sh. R. K. Barman 09.012004 | 1t _ -~do- .
66 Smt. Sudipta Singh =~ 01112004 | - 2nd 2750-7Q-3800-75-4400
67 Sh. Narbu Tsering o 30.10.2005 .| = 2nd - -do - )
68 Sh. Bijoy Kr. Singha _ .| 11032005 | . 20 _ | . _do-
69 Smt. Jayaboti Roy Choudhury, | 14052005 |. 1t | 2650-65-3300-70-4000
470 Sh. Ramapada Maity _ 31052005 |.  1st ; -do-
- (,1 , 5 )
,, gt
(P. M. Scott)
Superintending Engineer
.""\" 4
ACPdoc
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| Grwaheti Bench
_ &
"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 1
GUWAHATI BENCH, GUWAHATI (W
0.A. No.06 of 2007
Shri R. Balan
....Applicant
-VS- -
Union of India & Ors.
.....Respondents
The written statements on behalf of the
Respondents above named:

WRITTEN STATEMENT FILED ON BEHALF OF THE RESPONDENTS NO 1to 5

MOST RESPECTFULLY SHEWETH:

1. That with regards to the statement made in the paragraph 1 of the instant

application the respondents have no comment.

2. That with regards to the statement made in paragraphs 2 and 3 of the instant
application the respondents have no comment.

3. That with regards to the statement made in the paragraph 4.1 of the instant
application the respondents have no comment. '

4. That with regards to the statement made in paragraph 4.2 to 4.6 in the instant

application the Respondents begs to state that these are matter of records and the
Respondents do not admit anything which is not borne out of records.

5. That with regards to the statements made in paragraphs 4.7 in the instant
application, the Respondents begs to state that there is no illegality on the part of the
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respondents and the apphcant worked in the sald posts as per the vacancy in the cadre and

recruitment Rules.

6. - That with regards to the statement made in the paragraph 4.8 of the instant -
“application, the respondent begs to state that it is mentioned that as per OM of DOPT .
dated 9/8/1999 the granting benefit under ACP Scheme has notﬁing to do with the

seniority and in case of disciplinary/penalty proceedmg rules govermng normal promotlon - |

. shall be followed respectlvely

—

A copy of the Office Memorandum ‘dated 9-8-1999 is annexed herewith and

. marked as ANNEXURE - A

7. That w1th regards to the statement made in the paragraph 4.9 of ,the instant

apphcatlon the Respondents begs to state that these are matters of records and the
Respondents do not admit anything which are not box:ne out of records.

8. That with regards to the statement made in the paragraphs 4.10 to 4.12 of the

instant application the'respondent' begs to state that it is mentioned that the Review

Departmental Screening Committee (RDSC) set up in the year 2005-2006 considered the

* eligibility of all the employees based on the check list furnished by the respective

discipﬁnary authority/head of office in respect of each individual employee  While

rev1ewmg the checkhst, it was found that Vlgxlance Clearance from the dlscxplmary‘?

authonty in respect of Shn R. Balan alongwith ofher oes currently Working in ‘

the office of Respondent No.5 was not furnished on the ground of his alleged mvolvement

in the Bogus Money Order Scam. Thus the names of all the. six employees alongwnh the
applicant was excluded from the order granting benefit of ACP. The brief ‘background of

the bogus money order scam and involvement of the applicant is as under.

A fake Money Order Scam from Teok (Jorhat) mvolvmg CWC officials alongwnth |

others was detected way back in January 1999 by postal department and intimated to the

Contd- P/
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| Respondent No.5. After a series ‘of correspondences and preliminary investigations,
Supeﬁntendent"of Post Office, Sivsagér, Diviéion, Jorhat furnished an interim list of 14
involved officials\of CWC to the Respondent No.5 vide his letter No.F4-12/98-99 dated
15-7-99. The name of the appiicant is part of the list proving his active involvement in the

scam it was requested in the above letter that the amount shown against each name be

recovered with the active and prompt effort by the Respondent No.5 Sh R. Balan
deposited Rs.2,46,000/— to the pdst office as intimated by himself vide his letter dated 4-
11-1999 which clearly proves acceptance of his involvement in the Scam. This is gross
"misconduct on part of a Govt. Servant liable for disciplinary action. | Since the

investigation done initially by Postal Department and later on by Police Department, the

disciplinary action could not be initiated due to want of final report. CWC has been in
active persuasion with the postal as well as police department for thé final report of the
investigation for final conviction of emng officials or drop the names of i mnocent officials
from the list of suspected officials. Extra ordmary delay in mvestxgatlon has been the
concern of CWC. 1t is in this context the Respondent-No.5 expressed his deep concern to
" the Superintendent of Post, Jorhat, Assam emphasi'pg for handing over the case to CBI for

speedy investigation (ANNEXURE - C). Visualizing the gravity of the case, CWC HQ |

decided that the case is monitored at Chief Engineer level. The final outcome of the case is
still awaited despite regular persuasion with the Deptt. of Post.

Pending final outcome of the case, vigilance clearance could not be issued in

respect any of the proven officials like Shri R.Balan resulting in his name not figuring in

the list sanctioned for grant of financial upgradation under ACP scheme vide office order

No.NEIC/2003/2002-03/3272-75.

Copies of letter dated 15-7-1999, 15-7-1999, letter dated 4-11-1999 and ACP
Scheme vide Ofﬁce Order No NEIC/2003/2002-3/3272-75 annexed herewith and marked
as ANNEXURE -B, C,D and E respecnvely

- Contd- P/
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9. That with regards to the statement made in the paragraphs 4. 13 of the instant

appllcatlon the Respondents beg to state that the mvolvement of the apphcant in scam

well before his entltlement for 1 ﬁnanc1al up-gradation w.e.f. 13-1-2004" as- explamed '

above. in detail declared him not eligible for the above benefit till he is declared not gull_ty

" by the investigation agency:. However, if found guilty, suitable disciplinary action shall be

initiated against the employees. Thus Shri R. Balan does not qualify for issue of Vigilance

Clearance till the investigation of the Bogus M.O. scam is received from the investigating

agency.

10.  That w1th regards to the statement made in paragraph4 14 of the instant
apphcatlon the Respondents ah'eady explained above noted paragraph\4 10 to 4.12 of the
instant written statement, that his name was forwarded to the Review Departmental

- - > - - -

ﬁ@ng Committee. without vigilance clearance due to the valid reasons explained -

above. His involvement was detected in (%Nell before h1s completing 24 years of
service, His acceptance by deposmng Rs. 2 ,46,000 to the post office is con51dered that the
Departmental (Post Office) investigation was known to him. Thus his ¢laim that he did not

know .about his ‘misconduct in violatioh of CCS Rules being investigated by other

department under intimation to CWC is not correct at all.

11.  That with regards to the statement made in the paragraphs 4.15 of the instant
applicétion, the Respondents bég to state that the preliminary investigation has clearly

proved his involvement in the money order scam. Acceptance of his involvement was

further conﬁrnjed When he deposited the money to the post oﬂice.._ThusAhe;'_dQes_noi

qualify for issuance of vigilance clearance without which consideration by Review' DSC

does not arise.

12. = That with regards to the statement made in the paragraphs 4. 16 and 4.17 of the

instant apphcatlon the Respondents beg to state that the exclusion of name is on valid and'

genuine reason and cannot be declared as illegal, arbitrary and dlscnmmatory

Contd- P/
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13.  That with regards 10 the staterent made in the pargraph 4.18 of the mstant
application, the respondents beg to state that all the suspected employees have been treated

: umfoxmly on the same cntena which show there i is no.deliberate exclusnon name only.

14. That w1th regards to the statement made in the paragraph 4. 19 of the instant

application the xespondents have no eomment

15. That with regards to the statement made in the paragraphs 5 of the instant
apphcatxon, the Respondents be to state that his deep rooted mvolvement with grosst
illegal activity specially sxphomng Govt. money in his full sense hardly quahﬁes him to be
consxdered for the ﬁnanctal benefit under ACP. The action of department by excludmg his
name alongwith all suspected is justified. Therefore it is prayed that his request may be
not entermmed by the court. However, it is assured that on completlon of the investigation

finding him free from all charges, he shall be given due benefit in accordance with the
provisions of the DOPT OM. oo :

The Respondents further beg to siate that the grounds setforth in the instant
application are not good grounds and also not tenable in the eye of law and as such, the

.instant apphcatxon is hable to be dlsmlssed

16.  That with regards to the statement made in the paragraphs 6,7 and 8 of the instant . -

apphcatlon, the answenng Respondents have no comments

I

17 . That with regards to the statement made in paragraph 9 of the instant application

the reSpondents beg to state that the claim of the apphcant is illegal and ill founded and the
apphcant is not entitled to get any interim relief.

18. That the respondents submit that the application has no ment and as sueh the same

‘are liable to be dlstmssed

' Contd- P/
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VERIFICATION

I, V. D. Roy, son of Sh. Kailash Roy at present working as . Executive Enginéer,
North Eastern Investigatioh Division-I, Central Water Comhiission, Jalbikaspur, Rongpur-
I, Silchar-9 (ASSAM).,being authorized to hereby verify and declare‘that the ‘statement
made in péu-a 1 to 18 are true in my knowledge and in péra being matt\er of records
are true fo my informatioﬁ and believe and I have not suppréssed any material fact.

f

And I sign this verification on this 29t day of June, 2007. ‘ W‘ﬁ
| | DEPONENT

Contd- P/
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Subject- THE ASSURED CAREER PRO

RESSION SCHEME FOR THE
CENTRAL GOVERNMENT EES

G
CIVILIAN EMPLGY

o~
)

m

The Fifth Central Pay Commission i1 its Report has made ceftain
recarnimendaticns relating to the Assured Career Progression (ACP) Scheme
for tne Central Government civilian employees in all M!mstrles/D@aan‘ Tienis.
“he ACP Scheme needs to be viewed as a 'Safety Net to deal with the
”*c:b'e%“ of genvine stagnation and hardship faced by the emplovess due to
lack of adequate promotional avenues. Acnufd.x.m aftpr caretul
consideration it has been decided by the Government to introduee the AGP
Scheme recormmended by the Fifth Central Pay Commissicn with ceriain
medifications as i"t&.tCQted hereunder:-

Mo

. GROUP ‘A’ CENTRAL SERVECES

iancial upgradation under the Scheme is bem, proposed.ior “te reason that

romotion in their case must be earned. Hence, it has béen decided that there
shall be no benefits under the ACP Scheme for G Group ‘A’ Central services
(T. echnic aVNon-Jschmcaz). Cadrs Controlling Authorities in their case wouid,

owever, continue to improve the promotion prospects in
uraamsatlonslr‘aares on functional grounds by way of organisational study,
cadre review, etc. a; per prescribed norms.

2.1 in respect of Group A Central services (Technical/Nen-Technical), ne
fin
&y

3. GROUP ‘B, 'C’ AND ‘D’ SERVICES/POSTS AND ISOLATED

POSTS iN GROUP ‘A’ ‘B’, ‘C’ AND ‘D’ CATEGORIES

3.1 Whiie in respect of these categories also promotion shali contiriue e be

duly earned, it is proposed to adopt the ACP Scheme in a modified form to

rmitigate hardship in cases of acute stagnation either in a cadre or in an
isolated post. Keeping in view all reievant factors, it has, therefore, been
decided to grant two

£

'3
Commissicn and alsc in accordance with the Agreed Settlement dated
September 11, 1687 {in reiation

[V~ As %w(/\

finencial upgradations [as recommended by the Fifth Centra! Pa
.}

i

b

Tt oy - -
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ic Group 'C and ‘D’ employeas) entered into with the taff Side of the

«  Naticnal Council {(SCM)] under the ACP Scheme {c Group ‘B, 'C and ‘D’

"2 employees on completion of 12 years and 24 years (subjec z’ro condition no.4

in &

ure-i) of regular serice respectively. isolated posts in Group ‘A", ‘B,
'C"and ‘D’ categories which have no promotional avenues shall also qualify
for similar benefits on the pattern indicated above. Certain categories of
employees such as casual employees (including those with temporary status),
ad-hoc and contract employees shall not qualify for benefits under the
afOfesaid Scheme (‘ra it of **nar\cia‘ upgrad ‘ions under th ACP Scheme

-

3 2 egular Service for the purpose of the ACP Scheme shall be in
o mean the eligitility service counted for reguiar promotion in terms o
reizvant Recruitment/Service Rules.

fIJ

4. intreduction of the ACP Scheme should, however, in no case affect the
normal {regular) promotional avenues available on the basis of vacancies.
Attemipts needed to improve promotion prospects in organisations/cadres on
functional grounds by way of o»“n‘anisationai study, cadre reviews, etc as per
prescribed norms should not be given up on he ground that the ACP Scheme
has been m_troduceo..

4}

ncy based regular pro mr\hors s distinct from financial upgradation
he ACP Scheme, shall continue to be granted after due screening bv
regular Departmental Promction Committee as per relevant rules/guidelines.

6. SCREENING COMMITTEE

4

1A departmen

of processing th

o

g Committee shall be cops;stufed for the pqr;:roﬁe
ant of benefits under the ACP Schema.

o]
Py

6.2 The compesition of the Screening Committee shall be the same as that
of the DPC prescribed under the relevant Recruitment/Service Rules for
regular promotion to the higher grade to which financial upgradation is {0 ba
granted. However, in cases where DPC as per the prescribed rules is headed
by the Chairman/Member of the UPSC, the Screening Committee under the
ACP Scheme shall, instead, be headed by the Secretary or an officer of

equivalent rank of the concerned F\/thIrv/Departmenf in respect of isciated
posts. the composition of the Screening Committee (with modification as
noted above, if required) shall be the same as that of the DPC for promotion
0 anatogous grade in that Ministry/Department.

8.3'in order to prevent operation of the ACP Scheme from resulting into
undue strain on the administrative machinery, the Screening Cr"mz“" ittee shai!
follow a time-schedule and meet twice in a financial year — preferably in

first week of January and Jufy for advance processing of the cases.
Accordingly, cases maturing during the first-haif (Aprii-September) of a
particuiar financiat year for grant of benefite under the ACP Scheme shall be
taken up for consideration by the Screening Commitiee meeting in the first
week of January of the previous financial year. Similarly, the Screening
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Committee meeting in the first week of July of any financial year shall process e
the cases that would be maturing during the second-half (October-March) of '

the same financial year. For example, the Screening Committee meeting in

the first week of January, 1999 would process the cases that would attain

maturity during the period April 1, 1999 to September 30, 1989 and the

Screening Committee meeting in the first week of July, 1999 would provess

the cases that would mature during the period October 1, 1998 to March 31,

2000

6.4 To make the Scheme operational, the Cadre Controlling Authorities shali
constitute the first Screening Committee of the current financial year within a
month from the date of issue of these instructions to consider the cases that
have aiready matured or would be maturing upto March 31, 2000 for grant of
benefits under the ACP Scheme. The next Screening Committee shall be
constituted as per the time-scheduie suggested above.

7. Ministries/Departments are advised to explore the possibility of effecting
savings so as to minimise the additional financial commitmen that
introduction of the ACP Scheme may entail.

8. The ACP Sch ieme shall become operationa! frorn the date of issue of this
Office Memorandum.

9. In so far as persons serving in the Indian AU"Ht and Accounts Departments
are concerned, these orders issue after consultation with the Comptroller and
Auditor Generai of india.

10. The Fifth Central Pay Commission in paragraph 52.15 of its Report has -
also separately recommended a "Dynamic Assured Career Progression
Mechanism" for different streams of doctors. It has been decided that the said
recommendation may be considered separately by the administrative Ministry
concerned in consultation with the Department of Personnel and Training and
the Department of Expenditure.

11. Any interpretation/clarification of doubt as to the scope and meaning of the
provisions of the ACP Scheme shall be given by the Department of Personns!
and Training (Establishment-D).

12. All Ministries/Departments may give wide circulation to these instructions
for guidance of all concerned and also take immediate steps to implement the
Scheme keeping in view the ground situation obtaining in services/cadres/
posts within their administrative jurisdiction;

13, Hindi version would follow.

(K.KJHA)
Director(Establishment})

To
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1. Al Ministries/Departments' of the Government of India

2. President’s Secretariat/Vice President’s Secretariat/Prime Minister's
Office/Supreme Court/Rajya Sabha Secretariat/Lok Sabha
Secretariat/Cabinet Secretariat/UPSC/CVC/C&AG/Central Administrative
Tribunal(Principal Bench), New Delhi

3. All attached/subordinate offices of the Ministry of Personnei, Public
Grievances and Pensions

4. S'eoretary, National Commission for Minorities
5. Secretary, National Commission for Scheduled Castes/Scheduled Tribes

6. Secretary, Staff Side, National Council (JCM), 13-C, Ferozeshah Road,
New Delhi

7. All Staff Side Members of the National Courncil (JCM)
8. Establishment (D) Section - 1000 copies

ANNEXURE-|

CONDITIONS FOR GRANT OF BENEFITS UNDER THE ACP SCHEME

1. The ACP Scheme envisages merely placement in the higher pay-
scale/grant of financial benefits (through financial upgradation) only to the
Government servant concerned on personal basis and shall, therefore, neither
amourit to functional/regular promotion nor would require creation of new
posts for the purpose; :

2. The highest pay-scale upto which the financial upgradation under the
Scheme shall be available will be Rs.14,300-18,300. Beyond this level, there
shall be no financial upgradation and higher posts shall be filled strictly on
vacancy based promotions; ‘

3. The financial benefits under the ACP Scheme shall be granted from the
date of completion of the eligibility period prescribed under the ACP Scheme
or from the date of issue of these instructions whichever is later;

4. The first financial upgradation under the ACP Scheme shall be allowed
after 12 years of regular service and the second upgradation after 12 years of
regular service from the date of the first financial upgradation subject to
fulfilment of prescribed conditions. In other words, if the first upgradation gets
~ postponed on account of the employee not found fit or due to departmental -
proceedings, etc this would have consequential effect on the second
upgradation which wouid also get deferred accordingly;

5.1 Two financial upgradations under the ACP Scheme in the entire
Government service career of an employee shall be counted against regular
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promotions (including in-situ promotion and fast-track promotion availed
through limited departmental competitive examination) availed from the grade
in which an employee was appointed as a direct recruit. This shall mean that
two financial upgradations under the ACP Scheme shall be available only if no
regular promotions during the prescribed periods (12 and 24 years) have
been availed by an empioyee. If an employee has already got one regular
promotion, he shall qualify for the second financial upgradation only on
completion of 24 years of regular service under the ACP Scheme. In case two
prior promotions on regular basis have already been received by an
employee, no benefit under the ACP Scheme shall accrue to him:

5.2 Residency periods (regular service) for grant of benefits under the ACP
Scheme shall be counted from the grade in which an empioyee was
appointed as a direct recruit;

6. Fulfillment of normal promotion norms (bench-mark, departmental
examination, seniority-cum-fitness in the case of Group ‘D’ employees, etc.)
for grant of financial upgradations, performance of such duties as are
entrusted to the employees together with retention of old designations.
financial upgradations as personal to the incumbent for the stated purposes
and restriction of the ACP Scheme for financial and certain other benefits
(House Building Advance, allotment of Government accommodation,
‘advances, etc) only without.conferring any privileges related to higher status
(e.g. invitation to ceremonial functions, deputation to higher posts, etc) shall
be ensured for grant of benefits under the ACP Scheme:

7. Financial upgradation under the Scheme shall be given to the next higher
grade in accordance with the existing hierarchy in a cadre/category of posts
without creating new posts for the plrpose. HoweVer, i case of isclated ™
posts, in the absence of defined hierarchical grades, financiat upgradation
shall be given by the Ministries/Departments concerned in the immediately
next higher (standard/common) pay-scales as indicated in Annexure-{l which
is in keeping with Part-A of the First Schedule annexed to the Notification
dated September 30, 1997 of the Ministry of Finance (Department of
Expenditure). For instance, incumbents of isolated posts in the pay-scale S-4,
as indicated in Annexure-il, will be eligible for the proposed two financial
upgradations only to the pay-scales S-5 and S-6. Financial upgradation on a
dynamic basis (i.e. without having to create posts in the relevant scales of
pay) has been recommended by the Fifth Central Pay Commission only for
the incumbents of isolated posts which have no avenues of promotion at all.
Since financial upgradations under the Scheme shall be personal to the
incumbent of the isolated post, the same shall be filled at its original level
(pay-scale) when vacated. Posts which are part of a well-defined cadre shall
not qualify for the ACP Scheme on ‘dynamic’ basis. The ACP benefits in their
case shall be granted conforming to the existing hierarchical structure only;

8. The financial upgradation under the ACP Scheme shall be purely personal
to the employee and shall have no relevance to his seniority position. As
such, there shall be no additional financial upgradation for the senior

N
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_ employee on the ground that the j junior employee in the grade has got higher
pay-scale under the ACP Scheme,

9. On upgradation under the ACP Scheme, pay of an employee shall be fixed
under the provisions of FR 22(1) a(1) subject to a minimum financial benefit of
Rs.100/- as per the Department of Personnel and Training Office
Memorandum No.1/6/97-Pay.I dated July 5, 1999. The financial benefit
allowed under the ACP Scheme shall be final and no pay-fixation benefit shall
accrue at the time of regular promotion i.e. posting against a functional post in
the higher grade;

10. Grant of higher pay-scale under the ACP Scheme shall be conditional to
the fact that an employee, while accepting the said benefit, shall be deemed
to have given his unqualified acceptance for reguiar promotion on occurrence
of vacancy subsequently. In case he refuses to accept the higher post on
regular promotion subsequently, he shall be subject to normal debarment for
regular promotion as prescribed in the general instructions in this regard.
However, as and when he accepts regular promotion thereafter, he shall
become eligible for the second upgradation under the ACP Scheme only after
he completes the required eligibility service/period under the ACP Scheme in
that higher grade subject to the condition that the period for which he was
debarred for regular promotion shall not count for the purpose. For example, if
a person has got one financial upgradation after rendering 12 years of regular
service and after 2 years therefrom if he refuses regular promotion and is
consequently debarred for one year and subsequently he is promoted to the

higher grade on regular basis after completion of 15 years (12+2+1) of reguiar

service, he shall be eligibie for consideration for the second upgradation
under the ACP Scheme only after rendering ten more years in addition to two
years of service already ren,de.ne.d.by_h:m_after the first financial upgradation -
(2+10) in that higher grade i.e. after 25 years (12+2+1+10) of régular service
because the debarment period of one year cannot be taken into account
towards the reqmred 12 years of regular service in that higher grade;

'11. In the matter of disciplinary/penalty proceedmgs grant of benefits under
the ACP Scheme shall be subject to rules governing normal promotion. Such
cases shall, therefore, be regulated under the provisions of relevant
CCS(CCA) Rules, 1965 and instructions thereunder:

12. The proposed ACP Scheme contemplates merely placement on @rsonal .
basis in the higher pay-scale/grant of financial benefits only and shall not
amount to actual/functional promotion of the employees concerned. Since
orders regarding reservation in promotion are applicable only in the case of
regular promotion, reservation orders/roster shall not apply to the ACP
Scheme which shall extend its benefits uniformly to all eligible SC/ST
employees also. However, at the time of regular/functional (actual) promation,
the Cadre Controlling Authorities shall ensure that all reservation orders are
applied stnctly

13. Existing time-bound promotion schemes, including in-situ promotion
scheme, in various Ministries/Departments may, as per choice, continue to be

Wk
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operational for the concerned categories of employees. However, these
schemes, shall not run concurrently with the ACP Scheme. The Administrative
Ministry/Department -- not the employees -- shall have the option in the matter
to choose between the two schemes, i.e. existing time-bound promotion
scheme or the ACP Scheme, for various categories of employees. However,
in case of switch-over from the existing time-bound promotion scheme to the
ACP Scheme, all stipulations (viz. for promotion, redistribution of posts,
upgradation involving higher functional duties, etc) made under the former
(existing) scheme would cease to be operative. The ACP Scheme shall have
to be adopted in its totality;

14. In case of an employee declared surplus in: his/her organisation and in
case of transfers including unilateral transfer on request, the regular service
rendered by him/her in the previous organisation shall be counted along with
his/her regular service in his/her new organisation for the purpose of giving
financial upgradation under the Scheme: and

15. Subject to Condition No. 4 above, in cases where the employees have
already completed 24 years of regular service, with or without a promotion,
the second financial upgradation under the scheme shall be granted directly.
Further, in order to rationalise unequal level of stagnation, benefit of surplus
regular service (not taken into accounit for the first upgradation under the
scheme) shall be given at the subsequent stage (second) of financial ' -
upgradation under the ACP Scheme as a one time measure. in other words,
in respect of employees who have already rendered more than 12 years but
less than 24 years of regular service, while the first financial upgradation shali
be granted immediately, the surplus regular service beyond the first 12 years
shall also be counted towards the next 12 years of regular service required for
grant of the second financial upgradation and, consequently, they shall be
considered for the second financial upgradation also as and when thev
complete 24 years of regular service without waiting for completion of 12 more
years of reguiar service after the first financial upgradation already granted
under the Scheme. :

(KK JHA)
Director(Establishment)

ANNEXURE-iI

STANDARD/COMMON PAY-SCALES

As per Part-A of the First Schedule Annexed to the Ministry of Finance

{Department of Expenditure) Gazette Notification dated September 30,
1997

[REFERENCE PARA 7 OF ANNEXURE | OF THIS OFFICE
MEMORANDUNM]
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S No. | Revised 'b.ay-vsca}es ('Rs)
| 1 51 | 2550-55-2660-60-3200
2. $2 2610-60-3150-65-3540
3. s3  2650-65-3300-70-4000
4  S4  2750-70-3800.75-4400
5. S5 3050-75-3950-80-4590
6. s-6 3200-85-4906
7. S7  4000-100-6000
5 ”sﬂ-sm  4500-125-7000
EEY  5000-150-8000
1.  s10 5500-175-9000
1. S-12  §500-200-10500 )
12, ms-13w;  7450-225-11500 ’
13; sS4 - ._'“7"500-2'550'&200’0"’:
1. S45 - 800027543500 .
15. S-19  10000-32515200
6. s21  12000-375-16500
17. - $-23 © 12000-375-18000
18.  S24 . 14300-400-18300

F.N0.35034/1/97-Estt(D)(Vol.lV)
Government of India
Ministry of Personnel, Public Grievances and Pensions
(Department of Personnel and Training)

New Delhi 110001
February 10, 200C

OFFICE MEMORANDUM
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v/ 8ri A.J. Thomass
Executive Engineer
Cencrzl Water Commission
1H.E.(IWV) Dvn.ZI
Rongpur Part I, Silchar -~ 78300° .

Ho.- F4-12/98-29 pDated at Jorhat the 15-7-99 .
sub.~ Suspected involvement of cyic officials in peyment of huge amount
of bogus money orders Gespd atched from Teck S.C- TO gifferent

snvolvement of 14(Fourteen) of ’C‘-
during investigations ~re—emounts L

eacn
hili

‘Sh. R
credited some ZMOUNLS, which is & good Sic
The rest &re yet to response. #11 ¢ CO”‘ﬁequ

Copy
1.

5.

6.
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se &nc
culprits can Dbe nabbed and :the Deparctmental loss can be re-coupec
th a

ty of increzse of e TEvolvement Zor
aporehencaa that some more ox-1c1uls my
which will be intimeted to your lCC in

post office in Tndia .
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vour confidential letter no NETID-1/Conf-1/99/30-

Thank you very much for your essur reéd co-operation in this
.nd I hope, with your cxtended R=EE mu the entire gang of

short time .
T am furnishing :e:ewwtn an &

P —W

ocfficial. As the 1nvesuwuguwon is 501

t

= Cu (o (i)

ocut of the 1A(Fou“teeh) of#
ambahadur Rai; M. shahaBdun ané ST

l ) i

-

o= -‘-"*n:;_-.- 3“\-._;_(31 !
|ecues1 v Oou L«ra‘
the LNOJD

supdt. of Post £fices
. Sibsagar Division Jorhat.
to —

sh M. Peethambarajan, »sstt. Engr, N.E. InV sub~Dvn-~V, )
Geographica House, RE Pohksehs “Shillong—14 for information and
necessary action.

Sh Bashist Roy, Asstt. ENIIs o/o the C.E.B & 3B cWic, Maranthe,
Poksheh, Rynjah, shillong.5 for information and necessary actions.
The Director of Postal Services, #ssam Region, Guwahati~1 for

favour of wﬁ"obﬂ;tﬂon ané necessziy 2CTtion
The Sr Supdt /supdt o= POs, SllCh‘“[SnWL_o\j/NOWgonJ/TezDuY/
DlDrubarH/Naloa'l/th'managa; for informatTiOh . and to intimate the
progress of recovery and result of furcher -inguiry: immediately.
The Director of Postal Sefvﬁces,huc;tala =nd Itanagar for favour
of information and to intimate the resuls of incuiry earlye.

The Chief Postmaster General (1mv) hSSax Circlie; Guwahati~1 for
favour of infarmation znd 1ece59a5% cpw uwt;
O/C . ,\70‘ ?Q/Q'\/Q -n/_/
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Ho. Of _1SSUS____cwu 18SUS L oommemmm e Erte...
i59. Teck 6275 6-11-98 Fs. 3000/~ Sri Biju Nath 10-11-98
c/o Birendra Math
Havepallys
?.0.-Reugpur
160. " 6275 " 75,3000/~ ~do- n
161. n 5344 22-8-97 is, 2000/~ Smt Juri Saikia 28-8-97
C,/o Bipul saikia
silchar P-S. :
162. w 5345 u Fs. 2000/~ ~do- g
163. u 5346 ___ " 25,2000/~ . ~do- "
3 ToTEL = 357000/-
+ 18000/~
,_ TSTESEAL = 4i5000/- _
2 Sri R. Bzlan
W/s Gr.-IIlI
CwWC,NeID-IIT, Manughat .North Tripurc.
1, Teok 0536 11-2-98 Rs. 2000/~ sivadesan K. 16-2-98
Bhzgnth Stires.
' i Chingolo.
2. " 0537 " Rs. 2000/~ ~Go- "
3. “ 0538 " Rs, 2000/~ -cdo- u
a, n 0539 " fs, 2000/~ -Go- u
5. " 0540 u Rs. 2000/~ -Go- "
E. " 6221  18-6-98 Rs,2000/- -do- 22-6-98
e " 6222 " Rs. 2000/= ~-do- "
8. o 6223 v Rs. 2000/~ -do- u
S. " 6224 " fs. 2000/ = ~do- n
18. ¢ 6225 " fs. 2000/~ -do- "
ile " 6228  19-8-98 Rs.2000/- ~do- 24-8-93
12. " 8229 n Rs. 2600/~ -do- "
3. " 6230 " Rs. 2000/~ ~do- "
14.. © 6243  2-11-98 fs.5000/- -do- 6-11-28
15. n 6244 u fs. 3000/~ ~do- w
16, " 6249 3-11-98 Rs. 5000/~ ~do- 9-11-98
17. v 6250 u Rs. 5000/~ -Go- "
18. . " . /541 11-2-98 fs. 2000/~ A.Padmesree 16-2~98
: : MPKY kgent,
Nangiar Kulingara
19, " 0542 n F5.2000/= ~do- "
20. “ 0543 " Fs. 2000/~ -do- "
21.. " 0544 " Rs. 2000/~ ~-de- n
22, u 0545 “ fs. 2000/- ~-do= u
23.. " 0546 " ps. 2000/- -Go- "
24. " 3511 5-8-98 Rs.2000/- -do- 10-8-298
25, " 3512 u Rs. 2000/~ ~Go- "
26, ¢ 3513 n Rs. 2000/~ ~do- u
27. " 3514 u Rs. 2000/- -do- v
28. “ 3515 _.M - 15.2000/- -do-~ o
29. " 6233  19-8~98 Rs.2000/- -co- 24~-8-98
30. " 6234 " Rs. 2000/~ ~do- "
31. o 6235 u Rs. 2000/~ -do- u
32. v 6236 n Fs. 2000/~ ~-do- v
33. " 6237 " Rs. 2000/~ ~Go- !
34. " 6291  31-10-98ks. 5000/~ -do- 5-11~98
35. " 6294 S Rs. 50008~ -do- "
36. " 6337 2-11-98 Rs. 5000/~ ~-do- 6—11-98
37. " 6238 " Rs. 5000/~ ~Go= "
NSe -
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Rangpur
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silchar He

N.Kulangara
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wasg engaged 28 collecting
sarulars Kakati,
herein above &nd statéﬂ_fb"ﬁzve“beeﬁ‘ﬁﬂii To 3ri Hil Xa
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his wife »
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BF~ Rs., 76000

collected
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39, Teok 63531 7-10-97 fs. 2000/~ R Jjit HZazariksa 16-10~97 WNowgong HO
Dist. LAIdraly
/ NOWZONy -
/40, “ 6352 " ps. 2000/~ ~&o- " "
/ 41 " 6353 n ps. 2000/~ ~go- " "
42. " 6328 16-12-97 Rs.2000/- ~-do- 10-1-98 "
43, " 6329 n Rs. 2000/~ -do- " o
44, " 6330 " fs. 2000/~ ~do- " o
45, n 6332 26-5-98 Rs.2000/~ ~-do- 2-6~98 .
46. " 6333 " Rs. 2000/~ -Go- " "
47,7 6334 " fs. 2000/~ -do- " "
48, u 6335 " fs. 2000/~ -Go- u "
49, " 6336 " - 5. 2000/- -do- " u
50. " 6547 21-7-98 Rs.2000/- -do- 29-7-98 "
51. " 6548 " ks. 2000/- ~-do- " "
52. o 6262 6-11-98 s, 5000/~ -do- 10-11~-98 "
53+ " 6263 m . Rs.5000/- -do- " "
54 7 6363 7-10-97 %s.2000/- Smt Renu Baruah 18-10-97 Khutik#tia
c/o Haren Bordoloi B.0.
: ARE R4d,Hoibargaon.
55. ¥ 6364 # Rs. 2000/~ ~do- " "
56. " 6333 16-12-97 §5,2000/~ ~éo- 23-12-97 "
57. " §334 " gs. 2000/~ ~co- " "
58, 6335 “ fs. 2000/~ -do- " n
59. " 6545  21-7398 £s,2000/- ~-do- 3~8-98 "
60. " 6550 " Rs. 2000/= -do- " "
51, " 6551 " Rs. 2000/~ -do- " n
62. " 6552 n Fs. 2000/~ -do- " n
D) " 6365 7-10-97 Rs. 2000 /- Sri wirisn Gayan 18-10~-97 Npwgong HO
o/o PWD{iach)iuKaP -
. NowgOonds
64, " 6366 " Rs. 2000/~ ~do- " ~
65. " 6252 26-10=98 Rs.2000/- --go= 6-11-98 "
66. " 6253 B Rs. 2000/~ -do- " A
67 n 6254 " Rs. 2000/ = -do- ! "
684 " 6255 " Rs. 2000/~ -do- " "
69. " 6256 " Rs. 2000/- -Go- o §
70, " £544 21-1-98 Rs.2000/- —&o- Pk s d "
I u 6545 " Rs. 2000/~ —~do— - " b
2. » 6546 " Is. 2000/- -do- ! "
73. " 6340 3-8-97  .2000/- -do- 11-8~97 "
T4 ° 6341 " Rs. 2000/~ -do- ! "
75 N 6342 " . Rs.2000/- -do= " : n
76. H 6542 21-7-98 Rs. 2000/= Sri Narayan ch 3hayan 19-8-98 Haibar-
' . ’ FPCI,Dist Office - gaon S0
Nowgong -«
77. " 6543 n Rs. 2000/~= ~éo- " "
78, " 6544 . Rs. 2000/~ ~co~ " v
79. " €545 " ps. 2000/~ ~-do- : " "
80. n 6546 n fs. 2000/- ~-do- " "
81. " 6541 21-1~98 73,2000/~ Sri ¥olin Ch S0X& 27~-1-98 liowgong HO
82. " 6542 0 t5., 2000/= -de- K "
83. 6543 _ " Rss 2000/= . .. 4o~ " "
TotEl | fse 172900/-
The above Bogus money orders werlc cent by Sri Nil Kantsa —
Baruzh, ana collected along ith his wife from IS Bezuty Kakati who ~

i-s Beauty Kakati w/o
cIFferenc payees mentioned

i
1
|

nta Bapuah and —

ees3/~
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/41 JeaPZA _,D Confidential
By Registered Post

A

D.O.No. NEID-Y/ Conf-112003/ /G/~ /6 ¢~ Dated: /2, C£. 03
Dear Shri Musels, '

As you know that only "preponderance of probability” indicating any misconduct
is good and sufficient reason to initiate departmental proceedings and to impose penalty
consequentially; unlike as "beyond reasonable doubt" required in court of law to convict an
accused.

But as a matter of rule departmental proceedings should not precede prosecution
and if at all to be initiated requires mandatory nod from police authorities. In other words
departmental action can effect either on completion of police inquiries with their consent of
course or after the culmination of the process of prosecution in court of law. -

Unfortunately 5 to 6 years have gone by now, so far the investigating agency
i.e.police have not made even an inch of progress and that of late now your department has
decided to hand over the case to C.B.I.; I am not sanguine that the case would meet to justice
even in forth coming decade. Had the case been straight away given to C.B.L right at the time of
its busting the situation would have been altogether different by now.

Any way so far my officials are concerned I being the disciplinary authority for
most of the CWC officials involved in the scam; at least need an enquiry report of investigating
agency whether police or C.B.I. with its consent to initiate the departmental proceedings.

Untill that I myself feel handcuffed to initiate any action against my- accused

officials.
With regards ’ 2ou b b
’ Yours i"“'*n‘*&\”g M4
J
N
[ K. K. Jangid ]
To %&
Mr.B.K.Marak,
Superintendent of Posts,
Jorhat, Assam.
Copy to:
1. The Superintending Engineer, NEIC, CWC, Shillong ] in continuation to this office
2. The Secretary & Vigilance Officer, CWC, New Delhi. ] letter No.NEID-I/Conf-1/
3. The Superintending Engineer (C) C&SR, Coimbatore.] 2003/133-138 dt.29-5-03.
4, The Executive Engineer, NEID-II, CWC, Aizawl 1
5. The Chief Post Master General, Assam Circle, Guwahati. He is requested to take up the

matter at the appropriate level so that the case is taken up by the CBI at the earliest.

Cor
Tl e P amcals
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Tel. No‘0364-2220706, 2220720
. ’ o . Fax:0364-2506001
ey - 7T GOVERNMENT OF INDIA
R CENTRAL WATER COMMISSION
. NORTH EASTERN INV. CIRCLE
o SHILLONG
el sy
“Febekka Ville”, iNvar Birik Foing,
Temple Road, Lowver Lachuimiere, Shiunng-m
£y S - n.; E-n\ail:sencio‘f.?sm:\:hamol,u.
No. NEIC/2003/2004/ /7 241 = = ! . Dated 2 i/

OFFICE ORDER

In pursuance of DoPT OM NO3503-}/]/97-E5H(D) dated 02.08.1992 and CWC letier

146.32022/2/99-E-X1I dated 10.05.2000 and tonsequent upon acceptance of the recommendations of the
Reviev: Departmental Screening Committee for grant of Financjal Up-gradation under ACP Scheme,
sanction of the Competent Authority is hereby accorded to the grant of financi
Charged staff working under North Eastern Inv. Circle,
Pay scales are shown against their namé & in Annexure-|.

al up-gradation to the Wark
CWC, Shillong whose names, effective dates and

The grant of financial up-gradation to thése

officials is subject to the various provisions of
the above mentioned OM of DoPT including the foliowing :- - - -~ :

1) The above financial up:gradation merel; envisages placement on personal basis in the higher
pay scale and will not amount to actual/functional promotion. - : . ‘

2} The designation of thé incumbent will not change due to the financial up-gradation under ACP
Scheme. i

3) The financial up-gradation shall not confer any privileges related to higher status.

4) Grant of higher pay scale under the ACP Scheme is conditional to the effect that the incumbent

while accepting the said benefit shall be deerned to have given his ungualified acceptance for the
vatancy based promaotion to the higher pav scale which may occur subsequently and in case of
refusal he shall be debarred from promotion as Fer the rules. , ‘
o) On up-gradation under ACP Scheme the beneficiary s entitled Lo have
higlur scale under F.R.22(1) a (i} which shall b
the time of regular promotion. They may
munth from the date of issue of this order.

is/her pay fixed in the
€ final and no pay fixation benefit shall accrue at
exercise option for fixaticn of their pay within one

%) The pay of the concerned persons may be fixed accordingly and necessary entrics to this effect
may also be made in thé respective Service Books. While issuing pay fixation orders by the
respective Heads of Office, a para may be added to the effect that the above fixation of pay in the
upgraded scale is subject to review by Audit. Any Over-payments on account of pay fixation in
the upgraded scale as pointed out by the Audit will be recovered

from" the concerned
Government Servants in Jump sum.

The officials who are eligible for 2n financial vp-gradation directly will be entitled for
fixation of their pay initially in the 18t up-gradation scale and then in the 2nd up-gradation scale.

(P. M. Scott)
- Superintending Engincer

Copy to :- -
1 Thg Execubtive Engineer, NEID-1, I & 111, CWC, Silchar, Aizaw] & Ilanagar.‘ A copy of this offic"e
order may be passed on to the persons concerned. :
z Office Order File.
T DA

Tt A8t

-




—

1

I - | 27 -
[t ¢f Work Charged Staff recommended by
__&treeniing Committee for grant

hiexe from the date & scale effec
1 with Office Order No.NEIC/2003/2004/t38(-8 F

of Financia

the Review Departmental
1 upgradation under ACP
t showing against each.

dated AOf /@, 6% );

“Name of the Official

| Effective date Nature of | Upgraded scale of pay
{ of Financial Financial {Rs.)
_ _|__upgradation upgradation '
i 2. 3, \ 4. 5. |
_  Observer Gr.II '
1 ['Sh. B. M. Choudhury 19.04.2005 1st ~4000-100-6000
2 | Sh. Manihar Singh 19.04.2005 1st -do -
Work Sarkar Gr.II1 ' ' _
| 6h.S. K. Dutta 18.03.2003 - 2nd. 3050-75-3950-80-4590
2 1Sh.M.R.Lasker 23.06.2004 - 2nd -do -

;| 5h. K. K. Das -11.07.2004 2nd -do-

4 Smt. Manju Paul - 01.11.2004 . 2nd . -do-

7 Sh. K. R. Das 14.01.2004 2nd 2750-70-3800-75-4400
h Sh.S.S. Tatua 09.08.1999 2nd B - do - '
7 Sh, C. |. Joseph, 05.03.2003 2nd - do -

R Sh. A. M. Mazumder 05.03.2003 2nd. -do-

3 | Sh. 5. Tin Thang 09.08.1999 1st -do-

o Drill Helper L

1 iSh LabiSasusow 11.05.2004 2nd 2750-70-3800-75-4400

4 i Sh. Harka Bdr. Gurung ' 16.07.2003 2nd A -do - :
¥ i Sh. Chandan Chakraborty 05.03.2003 2nd 3050-75-3950-80-4590
4 Sh. P. K. Nath 01.02.2005 2nd” -do -

e Sh. Bhim Bdr. Ghole 16.07.2003 2nd 2750-70-3800-75-4400
i) | Sh.Ram Bdr. Mongar _ 21.03.2003 2nd ' - do -

‘ ‘ Boat Man

11 { Sh. Gopal Ch. Sutradhar | 01012004 | 1 [ 2650-65-3300-70-4000
T T Khalasi oo o iz, , ]

1 Sh. V. Unnikrishnan 12.11.2004 2nd 2750-70-3800-75-4400

2 Sh. S. U. Laskar ' -11.07.2002 ~ 2nd -do-
3 Sh. U. D, Thakur 05.03.2003 2nd -do -
4 Sh. M. U. Barbhuiyia 16.03.2003 2nd - do -
3 Sh. Kajal Adhikary "09.01.2004 2nd -do -
4 1 Sh Mantu Das 16.06.2004 2rd -do -
7 'V Ciohe L HL Barbhuiyia 17.06.2004 2nd “do-
% 1Sh, Hemanta Kr. Singha 09.07.2004 2nd '- - do -
’ E Sh. L. Konungjaou 06.06.2004 2nd 3050-75-3950-80-4590 | -
10 Sy, Zoram Thanga 01.07.2004 2nd 2750-70-3800-75-4400 |
11 Sh. H. R. Khama ~05.03.2003 2nd -do-
112 Sh. A. H. Barbhuiyia 05.03.2003 - 2nd. - do -
13 Sh. Man Bdr. Tamang 01.07.2004 2nd -do -
14 Sh. Rozaikung 01.07.2004 - 2nd -do -
RE Sh. Lalramhlun 01.07.2004 2nd -do -

16 Sh. K. PP. Sahu 09.10.2004 2nd -do -

G Contd....2/-
| f; o o
AP .




| 1/‘< [ 2. N
| Tsn Malik Ram |
!53 __ISh 1L M. M Pate}

2750-70-380075-4400 _

11.02.2004

- dp -

7 TSh BIR Sahg | 16032008 |

e Sh. B, s Yaday B 10.03.2004 - | 3050-75-3950-80) -45‘)0
I Hurm Bahadyy ] 03012003 | 2750-70-3500 75 4400
i 1 7h Jclf bdr Pradhan 30.10.2005 2nd ' ' - do -

o b TR e T

2 Sh Keshbz :shbi Tha 30.10.2005

L ppa —2-19.2005

45 Sh Ram Sir

h Lama 30.10.2005
“ : Sh. L. B. Raj

T 30.10.2005
“ [Sh P. Bdr. Sunar

e N ’ Ch H C. L. I(ddam
i : ‘,h V.Lm_ an Malla
: )“ll

--30.10.2005

12 ('b 70()3
')’) Up, 2003

: ! .l:,_u'ula [) Vi IV]')
, /_ { Sh bm'endra Debnath

b e _>h Dawa Shﬁ'{}f\_m '
'-"*’;_,._,,-.' h I) f/ Uulta o o 01.681.2004

Y * 5 mt. /IJtu 1 w]a/umc}a“ _ . :_01.01.200-.1
Ly o ; l j) Jl‘“u.t /'sl' UlUleU‘l
BN ; piu 1 abi Das | 01.07.200
T § ShoBog '7112]!’((11 ‘ 01.01.2004
BT Sh Lm:i:‘swcn ‘mham 01.01.2004
Y l Sh D)I_p Das

——

01.01.2004

' z’/_ Sh. Dijendra Ch. Das 01.01.2004

49 Sh. Bijay Kr. Bhardwar 02.01.2004.

31 ISh K B Sonar | 02.01. 1.2004 | .

’ 4‘2‘“;_‘1 Sh. Fajzur Rahaman 03 01.2 2001 | ~ _-do
A f Sh Indra Bdr. Pradhan. 1 19.12:2003 R _

44 Sh Anil Kiskoo , L m 1 J——  -do-

IR ‘:h Iw/au Kumar 1st __-do-
as __;_“;3_;11 Tara Bahadur ' = % Ist ~_-do-
3/ i S}T—M unshi Bagki : 1st . — zdo-
i - >]1 Bhugen n Girj TS‘ » -do-
5 | Sh.De h. Debraj Murmug | 19.12.2003 -do-
s ‘71 I mbhu Muxmu 22.04, 7004
v i :V;x»'/,sx‘:_i ;'"é.: ~h~__‘ (/] U1, (104 .

» 7___“,_»'-;.;5.;/..}/. s _01.01.2004 __-_
EE R lmm-__m—
SE vy oy 06012008 |-
R 5 h Tilak Bdr. Chettri m

s f Jh ~Anjan Karmakar 07.02.2004 -
R : 06.04.2005

I)]}lp Dds
11 )a 7()();3

. J‘ mumz / 1i /‘\hmt d :
—
,'/ ) I }u'” 11 PU ‘ ’J (b 7003
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‘ sl ]vuhru\uy gh 11 mtn .t

¢ i, ”’l"" I’n/

5

03.01. '7004

2650-65-3300-70-4000

12052005

o -

b ’?1_ I_’gxmn__l_’wvuh ( lnuundhuxj 19 04.2005 -do - .
| Sh Kaku Kumar 19.12.2003 odo-
_IShR.K Barman 09.01.2004 - do - |
Smt. Sudipta Singh 01.11.2004 750-70-3800-7 75- 4}_)_0,.,
] Sh. Narbu Tsering 30.10.2005 __do-
C Sh. Bijoy Kr. Singha 11.03.2005 -do -
_ 5mt. Jayaboti Roy Choudhury, 14.05.2005 705“ 65- 'HOQ__ ). 1”“”

Sl: Pamapada Maity

31.05.2005

—dn—

T,
ar

) N 3.
S SR N

(P. M. Scott)

Superintending Engincer




